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Chapter - |
INTRODUCTION

In a rapidly evolving world of telecommunications , recent
advancements i such as Machine -to-Machine (M2M) communication,
Internet of Things (IoT) devices, and the transformative capabilities of

5G networks fi have ushered in a hyper -connected ecosystem where
devices, sensors, and systems seamlessly exchange informati on,
collaborating autonomously regardless of time or geographical
boundaries. In this vast interconnected landscape, where billions of
devices and users seamlessly coexist, the ability to uniquely identify and
distinguish each end -user and device becomes crucial. This
identification ensures seamless connectivity and efficient servic e

provisioning.

Numbering resources play a vital role in uniquely identifying both
devices and users within the telecommunications network. They serve

as the foundation for universal accessibility, ensuring efficient and
reliable delivery of telecommunication services to consumers,
businesses, a nd industries. ITU -T recommendations, specifically  under
S er i e déddrésk overall network operation, telephone services, service
operation, and human factors. These ITU -T recommendations define the
structure and functionality of numbers used for international public

telecommunications

The National Numbering Plan (NNP) introduced in 1993 was a
significant step towards the rapid growth of the telecommunications
industry. Subsequently, the NNP 2003 was designed to address the
challenges posed by a Multi -Operator, Multi -Service environment. Its
goal was to remain flexible enough to meet numbering requirements for

the next 30 y ears without altering its fundamental structure. The plan
encompassed the numbering needs of Basic, Cellular mobile, and new

telecom services, carefully allocating different digits to enable user -

1



1.4

15

friendly dialling and maintaining uniform digit lengths. The allocation of
numbering resources is done according to the National Numbering Plan
(NNP-2003). It ensures the allocation of identifiers, adhering to
international standards and defining the numbering space to
accommodate current and future services. The Department of
Telecommunications (DoT), as the custodian of numbering resources,
oversees management and allocation across various services i such as
fixed -line, mobile networks,  short -codes, Machine -to-Machine (M2M)

connections, and free phone services.

However, due to the unprecedented growth in the mobile segment, some
underlying assumptions of the NNP 2003 became obsolete, rendering
the plan inadequate. Consequently, a review was necessary. In response

to the escalating demand for numbering resources for mobile services,

the Telecom Regulatory Authority of India (TRAI) issued
recommendations tit | e d&Ensuwing Adequate Numbering Resources for
Fi xed Line and Mo o | May 2X9.e 2020 c eThdse
recommendations addressed the increasing need for numbering
resources in mobile services. It emphasized on monitoring mechanisms,
advocated for a centralized database, and notably recommended a
revision of the NNP 2003. The overarching goal was to facilitate seamless
service provision while ensuring transparent and sustainable allocation

of numbering resources. Additionally, the current National Numbering

Plan (NNP) 2003 encompasses fixed -line and mobile numbering
resources, as well as Intelligent Network s (IN) and Service Control Point
(SCP) codes. However, it does not cover other numbering resources
currently allocated by the DoT, such as Location Routing Number  (LRN),
M2M, Mobile Country Code -Mobile Network Code (MCC-MNC), and SP
(Signaling Point) codes.

In recent years, the availability of numbering resources has faced

challenges due to significant service expansion. Both fixed -line
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segments and mobile services have experienced substantial growth. As

of the end of October 2024, there are 1188.20 million telephone
subscribers, resulting in a tele density of 84.46 % in the country
Additionally, with the impending widespread adoption of 5G and IoT
technologies, effective allocation and utilization of these resources have
become increasingly critical. Much like spectrum resources, numbering
resources are finite and necessitate periodic revisions to accommodate
unforeseen growth and new services. Therefore, meticulous  assessment
of numbering resource utilization and prudent policy decisions is
essential to maintain a sufficient reserve for the sustainable growth of

telecommunications services.

In the context outlined above, the TRAI received a reference dated
September 29, 2022, from the DoT ( Annexure -I). This reference sought
recommendations for revising the National Numbering Plan (NNP) to
address current and potential future challenges related to the
availability of sufficient fixed  -line numbering resources. Through this
reference, DoT aims to better manage and allocate numbering resources

and ensure a sustainable numbering framework as subscriber numbers
grow. The inclusion of Machine -to-Machine (M2M) resources and
Captive Non -Public Networks (CNPN) in its scope aligns with future
demands, especially from industries requiring dedicated connectivity.
The DoT reference letter primarily mentions the shortage of fixed -line
and inter -alia mentions , oTo address the present and possible future
constraints related to the availability of adequate fixed line numbering
resources arising out of rapid growth, a review of fixed line numbering

plan is required after due consultation with stakeholders . 0

In regard to numbering resources used in Telecommunication networks,
The Telecommunication Act, 2023 inter ali
i denti fioearsd a( Tdgri es of di gits, charact e

combination thereof, used to identify uniquely a user and



telecommunication service, a telecommunication network, elements of a
telecommunication network, telecommunication equipment, or an

authorisedentty 6. This definition of TI specific
be a series of digits, characters, and symbols or a combination thereof,

and a Tl resource is crucial for every user, device, network element, or

entity for its unique identification and also for managing and routing
communications efficiently and accurately across diverse and complex

global networks.

THE CONSULTATION PROCESS

1.8 In light of the above context, the DoT functions as the exclusive
custodian of all TI resources, maintaining comprehensive datasets
about their allocation and utilization. On this premise, the TRAI, in
response to the reference received from the DoT, requested the latter to

provide current datasets related to:

@) Fixed -line numbering resource allocation.
(b) Allocation and utilization of mobile numbering resources.
(c) Short codes, Number Portability (LRN) codes.
(d) Service Control Point (SCP) codes.
(e) Signalling Point codes.
() M2M numbering resources
1.9 Subsequently, requested datasets were obtained from DoT and were

mutually deliberated upon through a meeting between DoT and TRAI
officials, convened at TRAI headquarters. TRAI also conducted meetings
with various TSPs to identify challenges in numbering resource
allocation and utilization. Furthermore, TRAI examined the feasib ility of
transitioning from the current Short Distance Charging Area (SDCA) -

based Numbering Plan to an alternative scheme.

1.10 TRAI undertook a comprehensive analysis of all aspects affecting the
allocation and utilization of Tl resources. This exercise culminated in
4
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the release of a Consultation Paper (CP) on 6th June 2024, seeking
stakeholder inputs to ensure adequate numbering resources.
Comments and counter -comments were invited from stakeholders to be
submitted by 4th and 18th July 2024 respectively. In response to
requests from associations and stakeholders , these deadlines were
extended to 1st August 2024 for comments and 15th August 2024 for
counter -comments. All submissions were subsequently made available

on the TRAI website. An Open House Discussion (OHD) was held on 8th

October 2024 to facilitate further deliberations

Drawing on stakeholder submissions, discussions during the OHD, and

detailed analysis, TRAI has examined the issues and formulated these

recommendations:

(@ Chapter | provides the background

(b) Chapter Il presents an in -depth analysis of the issues raised in
the consultation paper, incorporating stakeholder feedback.

(c) Chapter 1] consolidates and summarizes the final

recommendations.

In finalizing the recommendations, TRAI adopted a holistic approach,
considering the sector's evolving needs and the imperative for equitable
and efficient allocation of Tl resources. The implementation of these
recommendations is expected to ensure the availability of adequate TI
resources to meet the demands of both current and future

telecommunications services.
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Chapter o1l

Telecommunication Identifiers, their allocation,
Utilization , and constraints

The development of a robust strategy for overseeing TIs must carefully
account for the legitimate requirements of diverse stakeholders. These
stakeholders include service providers, subscribers, and TI resource
custodians . Balancing their needs ensures a sustainable and efficient
numbering resource allocation and utilization mechanism . Factors to be
considered while strategizing the allocation and utilization of TI
resources include the following key factors: -

(@) Prudent Modifications and Infrastructure Costs . Any
adjustments to the existing Tl plan should be approached with
caution. Substantial modifications may translate to substantial
investment in network infrastructure , thereby putting a financial

burden on the service providers.

(b)  Standardized Dialling Pattern : Implement a consistent  dialling
pattern across the country and among service providers. This

simplifies user experience and  reduces confusion.

(©) Business Considerations : Completely a Itering the numbers can
impose unnecessary financial burdens on businesses. The costs
associated with updating advertising materials, stationery, and forms
further amplify this strain. Therefore, minimizing disruption should be

a key consideration before proposing any transition.

In continuation of the preceding chapter, the strategy for overseeing
adequate availability and judicious allocation of TIs plays a pivotal role

in shaping regulations and principles governing the assignment of
numbers across various telephone services ope rating on public
networks. This comprehensive strategy encompasses the allocation of

numbers for a diverse range of services, including international calls,
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services, emergency services, toll -free lines, and Intelligent

Network (IN) services. A few key terms of reference governing Tl resource

management effectively are as stated  below:

(@)

(b)

(©)

Comprehensive Coverage of Services . The strategy should
comprehensively address all types of telephone services. This
includes ensuring that each subscriber, regardless of their

network type, is provided with a distinct number.

Adherence to ITU-T Recommendations : The national
numbering plan 2003 already aligns with relevant ITU -T
Recommendations. This ensures consistency and compatibility
across networks.  Subscribers can rely on a standardized

numbering system, regardless of their location or service provider.

Resource Monitoring and Reallocation . The resource manager
should monitor the utilization and reallocation of numbering
resources. This proactive  approach ensures efficient

interconnection and seamless routing of calls.

Fixed -line Tl Resources

2.3.1

The DoT in its reference dated 29.09.2022, expressed concerns
regarding current and anticipated constraints related to the ample
availability of fixed -line TI resources, citing rapid growth as a
primary factor. DoT stressed the imperative need to review th e

fixed -line Tls allocation plan.

2.3.2 In the consultation paper, an analysis of the data received from

the DoT was carried out , including the SDCA -wise details of the
allocation of TIs to TSPs, their corresponding utilization,
distribution of available Tl resources, their allocation to TSPs, etc.
The detailed analysis of the data, revealed several concerns , and

the same are summarized below: -
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| Shortage of Telecommunication Identifier Resources -
Only 3 out of 10 TSPs providing fixed -line services are

demonstrat ing higher utilization in a few SDCAs.

|| SDCAs Having Zero or Less Than 100 Wired Line
Subscribers - Out of 2,645 SDCASs, 58 have no subscribers,
while 275 have fewer than 100 fixed -line subscribers.
Additionally, in SDCAs with just over 100 subscribers,

numbering resources remain  significantly underutilized.

| Allocation and utilization of wireline resources too
liberal. - The growth of the fixed -line subscriber base lags
significantly behind mobile services, driven by limited
demand and the high costs and time associated with
infrastructure  development. However, the current
allocation criteria set by DoT appear to be overly liberal,
enabling service providers to obtain additional numbering
resources easily. In addition, TSPs use fixed-line TI

resources for SIP and PRI very liberally.

Bulk Allocation of TlIs through SIP and PRI Technology

2.4.1 A detailed review of monthly wireline subscriber reports from
various TSPs, conducted towards the issue of the consultation paper on

the Revision of the National Numbering Plan dated 06 t June 2024,
when cross -referenced with data provided by the DoT, has brought
significant inconsistencies to light. For several TSPs, there is a
noticeable gap between the reported utilization of numbering resources
submitted to DoT and the actual number of fixed -line subscribers
declared to TRAI. Accordingtotheda tafurnished by DoT, the divergence
between the telecommunication identifiers allocated by TSPs and the
fixed -line subscriber figures reported to TRAI is considerable, as already
illustrated in Table 2.5 of the consultation paper. This gap points to a

broader issue in the allocation practices of numbering resources by
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TSPs. The core of the problem lies in the lack of well -defined guidelines
governing the unregulated distribution of Tl resources, particularly for
Session Initiation Protocol (SIP) trunks and Primary Rate Interface (PRI)
customers. As a result, there has b een an over -allocation of numbering
resources . However, it is crucial to  recognise that these resources are
not infinite, and unregulated allocation without proper checks may

create a scarcity in the near future.

2.4.2  Moreover, there is rising concern surrounding the potential
misuse of these numbering resources, particularly about Unsolicited
Commercial Communication (UCC). Without proper oversight, TSPs
may inadvertently contribute to the abuse of these resour ces for spam
or unsolicited marketing communications, further amplifying the
urgency of this issue. These findings underscore the pressing need for a
structured framework that regulates the allocation of numbering

resources to avoid wastage and misuse.

In this regard, stakeholders were requested by the Authority  to provide
their comments on the following issues related to fixed -line services,

along with justifications: -

Q1. Are there any Tl resource shortages envisaged in the near future
due to the presently adopted SDCA based fixed line Telecom
Identifier scheme? Is there a need to revise the criterion prescribed
by DoT for allocation of additional Telecommunication Identifier (T1)
resources for fixed line access services? Please provide answers

with detailed justification.

Q2. How can the (a) Spare SDCA codes and (b) Unused sub  -levels out
of the levels allocated to TSPs be best utilized to cater for future
requirements of TIs for fixed -line access services? Please provide a

detailed answer.

Q3. As is the case currently with mobile numbers, in order to ensure

availability of Tls for fixed lines, should 10 -digit closed numbering
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scheme be made applicable to fixed line also? Please provide

answers with detailed justification.

Q4. Willmigratingto LDCA-based Tl scheme address the constraints in

SDCA based fixed line TIs? Please provide answers with detailed.

Q5. What are the other possible options, if any, to address the currently
envisaged constraints in Tl resources for fixed lines in an efficient
manner? Please provide your answers with a detailed proposition
(including technical challenges, changes required in handling,
routing, interconnection and termination of emergency services and
other essential calls and associated cost -benefit analysis).
Supportive documents, if any, may also be provided to justify your

answer.

Q6. Is bulk allocation of Tl by few TSPs for providing SIP and PRI based
services likely to create Tl resources shortage in near future? If yes,

what are the suggested means to address this issue?

Comments of stakeholders on the Q1ltoQ 6

A majority of stakeholders have raised concerns stating that the current
process for allocating Tl resources is excessively rigid, time -consuming,
and inefficient. This inefficiency often leads to a scenario where a
Telecom Service Provider (TSP) is left w ith surplus resources in areas of
low demand while facing shortages or constraints in high -demand
regions. One stakeholder suggested that the criteria for allocating fixed -
line numbering resources should take into account factors such as city
classificatio n, population size, and current utilization levels. However, a

few stakeholders expressed the view that there is no need to revise the

existing criteria for fixed -line Tl allocation.

Several stakeholders stated that the current SDCA -based fixed -line
Telecom Identifier scheme could lead to future shortages of Tl resources.

A majority of these stakeholders recommended discontinuing the

10
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existing SDCA code -based numbering system and transitioning to a
more practical 10 -digit numbering scheme. A few stakeholders
submitted that the current SDCA -based fixed -line Telecom Identifier (TI)
scheme is the root cause of Tl resource shortages, as it is outdated from

the era when call routing relied on Local Exchanges (LEs) as key
switching hubs. With the shift from traditional TDM  -based circuit -
switched networks to IP  -based packet -switched networks, this diversity

in switching is no longer necessary. A single soft switch can now replace
multiple TDM switches and serve one or more LSAs, making the old
system redundant.  Additionally, some stakeholders proposed aligning
the allocation of Tl resources for fixed  -line services with the approach

used for mobile services.

One stakeholder suggested that both the proposed solutions A utilizing
spare SDCA codes and unused sub  -levels respectively, would maintain
customer convenience since the dialling pattern would remain
unchanged. However, the number of freed resources would be limited.
Another stakeholder advocated  for this approach to be a Short-Term
Solution, which should only involve the use of unutilized SDCA codes
within the same LDCA to avoid technical complexities and routing
issues. A few stakeholders, however, did not support any option other

than LSA -based allocation.

Several stakeholders believe that migrating to an LDCA -based
numbering scheme is not a viable long -term solution and would only
serve as a temporary measure, failing to address the impending

numbering shortage adequately . While this approach will not resolve the
limitations in SDCASs that also serve as LDCAs, such as Gurugram (124)

and Ghaziabad (120) , implementing LDCA -based routing would require
numerous adjustments, including changes to dialling patterns,
modifications at the switching level, and revision s to emergency call
handling procedures. Another stakeholder advised against this scheme

due to potential customer dissatisfaction and its associated

11
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complexities, arguing that it may not effectively address the inherent

limitations of the SDCA -based fixed -line telecom infrastructure.

The majority of stakeholders  opined for transitioning fixed -line Telecom
Identifiers (TIs) to a 10 -digit closed numbering scheme. Th ey further
stated that this approach offer s several advantages, including greater
uniformity and simplicity, more efficient use of numbering resources,
alignment with technological advancements, ease of management :
regulation, and adherence to global best practices. The proposed
scheme aims to address both SDCA and LDCA constraints concurrently.

The different options  suggested by stakeholders to implement al0-digit

closed numbering scheme are as below: -

(1) A few stakeholders suggest maintaining the status quo on the
current Subscriber Number (SN) and SDCA codes for existing
connections while introducing an LSA -based numbering series for
new connections.  Existing numbers would transition to a 10 -digit
format by combining the SDCA code with the Subscriber Number
(SN) and requiring a "0" prefix for dialling . The new fixed -line
scheme mandates dialling 'O+ SDCA code + SN' for all calls, even
within the same SDCA or LSA. This shift creates a larger
numbering pool by aggregating SDCA code s at the LSA level,
unlocking blocked codes , and enhancing system capacity and
efficiency. Additionally, stakeholders propose routing all fixed -line
emergency calls to the Emergency Response Support System
(ERSS), regardless of the numbering scheme.

(i) One of the stakeholders proposed a 10 -digit Unified Numbering
Scheme to optimize the existing numbering system by merging
fixed -line numbers with STD/ SDCA codes. To facilitate this
transition, introducing a four -digit Fixed -line Routing Number
(FLRN) has been suggested . The FLRN will not be part of the

dialling number but will automatically get prefixed in the

12
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background to all current fixed -line numbers (by the switch) to
achieve seamless call routing.

(i)  Another stakeholder proposed a circle or LSA -based system with
SDCA-based call routing using 2 -digit access codes and 8 -digit
subscriber numbers to create a unified 10 -digit numbering
scheme for fixed -lines, similar to mobile numbers. Using the same
10-digit scheme for fixed -lines would allow the current Mobile
Number Portability (MNP) infrastructure to apply to fixed
operators, enabling fixed subscribers to benefit from MNP without
significant changes to the MNPSP or current porting processes.

(iv)  Another stakeholder suggested that new fixed -line numbers
should be provisioned using a scheme similar to Mobile Numbers
(MSC Codes). They proposed considering a transition to a scheme,
where MSC Codes and a National Location Routing Number (LRN)
are alloc ated to each operator. This approach claimed to enable a
faster and more cost -effective roll -out of services by new telecom
operators, eliminating the need for LDCA or LSA/circle -based

allocation.

Another stakeholder proposed changing the numbering scheme by
adopting an 11 -digit common system for both mobile and fixed -line
numbers. However, other stakeholders highlighted that transitioning

from SDCA codes to LSA codes will have significant complexity and
potential disruption, necessitating extensive modifications to network
routing designs nationwide and resulting in changes to the subscriber

numbers of existing customers.

Furthermore, a stakeholder recommended implementing number
portability for fixed -line services, aligning with current mobile number
portability practices, as the lack of a porting facility for fixed lines has
limited growth in the enterprise sector and has led to monopolistic

practices, restricting customer flexibility to switch service providers

13
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while retaining the same number. Also, one of the submissions brought
out that the DoT should be the sole custodian of MSISDNs, which are
public property and should directly lease MSISDNs to consumers
(individuals or businesses) with terms and conditions o f allocation and

de-allocation determined solely by the DoT.

One of the stakeholders highlighted several hardships due to numerous
changes and new dialing pattern requirements. Landline users,
especially those who are elderly or illiterate, rely on basic phones
without contact storage, making it difficult to remember and correctly

dial 10 -digit numbers. Additionally, users face challenges due to the new

'0" prefix requirement, which necessitates enabling STD for calls to
mobile and adjacent SDCA numbers, increasing costs , and risks of

misuse (such as unauthorized long  -distance calls).

Most stakeholders asserted that the bulk allocation of
Telecommunication Identifier (TI) resources for SIP and PRI -based
services is unlikely to result in a shortage in the foreseeable future. They
foresee no immediate scarcity of Tl resources and argue th at no
additional regulatory measures are necessary. These stakeholders
emphasised the growing demand for SIP and PRI services within
enterprise markets. They advocated for allowing TSPs the autonomy to
optimise TI resource allocation in alignment with mark et trends and

operational needs.

A subset of stakeholders further contended that the perceived scarcity
of resources is not attributable to TSP allocations for enterprise clients

but instead to the inefficient practice of assigning fixed -line series at the
SDCA level. They also perceived that introducing the '160 number series
for transactional and service -related calls would effectively mitigate
potential shortages in the future. Additionally, one stakeholder raised
concerns regarding the misuse of Direct Inward Dialling (DID) numbers
for telemarketing purposes, recommending that this issue be closely

monitored. Another stakeholder suggested that Tl resources should be
14



allocated based on inspections and recommendations from concerned

LSA-field units of the DoT to ensure more efficient utilization

Analysis of the issues raised through the Q1 to Q5

2.16 The Authority has noted that adequate numbering resources for fixed -
lines are available in the SDCAs if the TI resources of all the TSPs are
considered cumulatively ; however, individually, the TSPs are facing

shortages .

2.17 DoT, vide its OM No. 16 -03/2018 -AS-1lII/MSC dated 08 August 2022 1
issued an amended criterion for the allocation of additional wireline

resources as brought out in table 2.1 below: -

Table 2. 1: Fixed -line Resources Allocation Criterion by DoT

Sr | Wireline Numbering Resource Minimum subscriber
No Allotted activation required for seeking
additional numbering
resources
1. 10,000 to less than 50,000 50%
2. 50,000 to less than 1,00,000 55%
3. 1,00,000 to less than 5,00,000 60%
4. 5,00,000 to less than 10,00,000 70%
5. 10,00,000 and above 80%
2.18 The allocation of additional sub -levels for fixed -line services is

contingent upon utilising previously assigned sub -levels. However, the

current utilisation threshold appears overly lenient . Forinstance,a TSP

1 https://dot.gov.in/sites/default/files/criterian%20for%20allotment%200f%20wire%20line.pdf?download=1
15
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can request additional resources after crossing the threshold of 300,000
allocated fixed -line numbers, even if it already holds 200,000 unused TI
resources. There may be various reasons behind such requests for
additional resources. The entire process is m ulti -staged and time -
consuming. Initially, the Access Service Provider submits a utilisation
report in the prescribed format to the Local Service Area (LSA) field unit

and obtains a certification from the respective Department of
Telecommunications (DoT) L  SA unit. The requisition is then forwarded

to the DoT Headquarters (HQ) . Based on the allocation criteria, DoT
allocates additional sub  -levels. Implementing a faster allocation process

with smaller batch sizes could enhance resource utilisation efficiency.

In light of the above deliberations, the Authority is of the view that

there is a necessity to institute revised criteria for the efficient

allocation of fixed -line Tls. While allocating Tl resources, smaller
ranges for allocation may be introduced. Further, allocation
requests subsequent to initial allocation should be restricted to

approximately 50% or less, of the initial allocation.

The DoT currently allocates SDCA -specific sub -levels for fixed-line
services to TSPs. These allocations span Level 2, Level 4, and various
sub-levels of Levels 3, 5 6, and 7. Annexure I provides a
comprehensive overview of these allocations, including the respective
TSPs, their operational areas, and subscriber base data. An analysis of
SDCA-wise data, as submitted by stakeholders and provided by DoT,
indicates generally low utilization of Tl resources across all TSPs in most
SDCAs. Higher utilisation levels are observed in only 12 SDCAs, and
that too for only 3 TSPs. A detailed review further revealed that a
substantial number of spare sub -levels are available for allocation to
TSPs. The availability of these spare sub -levels, along with the
corresponding Tl resources, is illustrated in Annexure Ill . This analysis

confirms that a significant number of TIs can be generated from the

16



2.21

2.22

spare sub -levels to meet future requirements , including the 12 SDCAs

where higher utilisation is currently observed.

Upon reviewing the allocation/utilisation report of Tl in a few SDCAs
(Gurgaon and Ghaziabad) for the lower order sub -levels of the level
allocated to one of the TSPs, it has been observed that a significant
number of sub -levels of the level are not allocated to any subscribers le.
many sub -levels are not opened for allocation to any subscribers. There

are around 5,00,000 and 4,50,000 TIs available against the un utilized
lower -order sub -levels in Gurgaon and Ghaziabad  SDCA, respectively,
as detailed in  Annexure -IV. These TIs remain unused in contiguous
blocks, making these resources suitable for withdrawal and reallocation

to other TSPs. The continuity of these blocks makes withdrawal feasible
Also, the sub -levels allocated to TSPs that are still not utilised may be
withdrawn . In this regard , DoT 2 has recently started withdrawing such

sub -levels (letter dated 09.07.2024) and is allocating these sub -levels
(letter dated 10.07.2024 and 23.09.2024 ) to other TSPs (annexed as

Annexure -V).

The Authority is of the viewthat to address TIresource constraints
in the short term, the DoT as per the extant allocation mechanism

should:

(@) continue allocating SDCA -specific spare sub  -levels to TSPs
(b)  withdraw unutilized sub-levels from  TSPs and re -allocate
themto other TSP s within the same SDCA.

2 https://dot.gov.in/accessservices/allotmenimsccodes?page=1

17
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Long -Term Measures 0 Migration to LSA -based 10 -digit

closed numbering scheme for fixed -line services

While the above-stated short -term measure of utilising available spare
sub -levels effectively addresses immediate constraints in Tl resources,

its sustainability may be limited, particularly in certain SDCAs that

could experience significant future demand. To ensure a sustainable

long -term solution, it is prop osed to migrate to a 1@digit closed
number i ng ferdixed-ime Services. Under the proposed scheme,

all fixed -line calls , i.e. local (within the SDCA), intra  -circle, and inter -
circle (LSA), would require dialling with a zero (0) prefix. The dialling

pattern would be standardised as shown below:
0006 + @G Subscriber Number (SN)

This approach ensures minimal disruption as the 10 -digit dialling code

will be created by prefixing existing SDCA code to their existing

subscriber number , thus preserving continuity for current users. The
allocation would directly adopt the 10 -digit format for new fixed -line
users, enabling a seamless transition to a sustainable and future -ready

numbering scheme. The only adjustment required for users would be to
get accustomed to dialling 10 digits instead of erstwhile 6/ 7/8 digit

dialling for intra -SDCA fixed -line to fixed -line calls.

Under this approach, the fixed-line codes generated utilising SDCA (i.e.,
SDCA codes + Sub -levels allocated to TSPs) will be available with the
TSPs for allocation of Tls generated within the  @ntire LSAS instead of
the present ly followed mechanism where the use of such sub -levels is
limited only to that SDCA. Thus, the 10-digit TIs generated will be
available for allocati ng to subscribers/ customers throughout the entire

LSA rather than being used only within a  specific SDCA. The same is
illustrated for one of the TSPs for UP (West) and Haryana LSA in

Annexure -VI.

18



2.25

In addition to the above, post-implementation of a 10 -digit closed
numbering scheme for fixed -line services, the available spare sub  -levels
and unutilized sub -levels can be used for creating the new fixed -line
codes for allocation to TSPs . The methods for creating new codes to
generate Tl resources is by suffixing (i) Spare sub -levels and (ii)
Unutilized Sub -levels with the SDCA codes as explained in sub -

paragraphs below:

i. Using Spare Sub-levels : Theunused /spare sub -levels within the
SDCAs will be utilised to generate new codes by appending them to
the existing SDCA codes. For example, in the Haryana Licensed
Service Area (LSA), which includes 52 SDCAs, the spare sub-levels
(e.g., 30, 32, 33 , etc) can be utilised by appending them to SDCA
codes (i.e. 171, 129. 124 , etc) to create new fixed -line codes such as
17130, 17132, 12930, 12932, 12933, 12430, 12432, 12433 and
others (as illustrated in detail at Annexure -VII). In total, 28.62
million additional new Tl resources will be generated by  utilising the

spare sub -levels within the Haryana LSA.

ii. Using withdraw n unutilised Sub-levels : Most Access Service
Providers offering fixed -line services do not operate across all
SDCAs within an LSA. Table 2.2 below illustrates the number of
SDCAs in which different telecom service providers were delivering

fixed -line services as of December 31, 2022 3.

Table 2. 2: TSP-wise number of SDCAs where the TSP is providing
wireline access services

Total TSP-wise n umber of SDCAs where the TSP is providing wireline
No. of access services

SDCAs

"t TSP- | TSP- | TSP- | TSP- | TSP- | TSP- | TSP- | TSP- | TSP- | TSP-
in the

1 2 3 4 5 6 7 8 9 10
country

2645 2564 | 957 | 955 932 | 210 151 | 82 52 | 02 02

3 Sourceinformation providedby the DoT
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2.26

2.27

As a result, numerous unutilised sub-levels can be reclaimed to
establish new LSA-based fixed -line codes , facilitating the generation of
additional TI resources under the proposed 10 -digit numbering scheme.
These withdrawn sub  -level suffixes from SDCA codes can subsequently

be repurposed for Tl resource allocation within the corresponding LSA.

TSPs whose unu sed codes are withdrawn can still utilise existing TI
resources from other SDCAs to accommodate future users, should they
commence services in those specific SDCAs. For better understanding,
Annexure -VIII illustrates the fixed -line codes generated by withd rawing
sub -levels with zero utilisation in SDCA and provides the corresponding

Tl resources generated for each SDCA within the Maharashtra LSA.

To effectively mitigate Tl resource constraints in  the long run for  fixed -

line services with minimal  disruption , the Authority recommends the

following : -

(i) Migration from the existing SDCA -based numbering scheme to
an LSA -based 10-digit closed numbering scheme for fixed -line
services.

(i) The following  should be adapted to implement the LSA-based
10 -digit closed numbering scheme for fixed -line service:

a. Dial all fixed -line to fixed -line calls using a prefix of 'O,

followed by the SDCA code and the subscriber number.

b. Even local calls within the same SDCA are to be dialled
using a prefix of '0', followed by the SDCA code and the

subscriber number

c. The dialling pattern for fixed -to -mobile, mobile -to -fixed,

and mobile -to -mobile calls will remain unchanged

d. DoT may allow a period of six months to TSPs to

implementth e new numbering  scheme.

e. Following the implementation of the 10 -digit closed

numbering scheme, appropriate announcements should be
20



programmed into fixed -line switches to inform subscribers
about the revised dialling pattern for fixed -to -fixed calls.
This will ensure that users are adequately apprised of the
changes and can seamlessly adapt to the modified dialling

pattern.

(i) TI resources generated using SDCA codes with suffix sub -
level(s) allocated to TSPs be used across the entire LSA rather
than confined to specific SDCAs after migration to the LSA -

based 10 -digit closed numbering scheme.

(iv) The additional new fixed -line codes for allocation to TSPs can

be created by the following methods : -

a. Using Spare Sub_-levels : Spare sub-levels in the SDCAs of

an LSA should be suffixed after respective SDCA codes to

generate new fixed line codes (i.e. SDCA Code + spare sub -

levels). The newly generated fixed -line codes will be
available for allocation to any TSP for utilisation  within
the LSA.

b. Using Unutilized Sub -Levels : The sub -levels assigned to a
TSP but remaining unutilised  within any SDCA (of an LSA)

can be withdrawn. The newly generated fixed -line codes
(SDCA Code + withdrawn sub  -levels) can be allocated to
needy TSPs for provisioning of fixed -line services within
LSA.

2.28 TRAI had issued The Telecommunication Interconnection (Second
Amendment) Regulations, 2020 on 10th July 2020 4, which defines the

level of interconnection for PSTN  -to-PSTN connectivity as follows

(@)  Within a service area, the location of Point of Interconnect (POI), for
calls between PSTN and PSTN or between PSTN and NLD network,

4 https://www.trai.gov.in/sites/default/files/202409/Requlation 10072020 0.pdf
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shall be at such place as may be mutually agreed between the

interconnection provider and the interconnection seeker.

(b) In case the interconnection provider and the interconnection seeker
fail to agree under sub -regulation (1), the location of POI, for calls
between PSTN and PSTN or between PSTN and NLD network, shall
be at LDCC.

Provided that carriage charge for carriage of calls from LDCC to
SDCC and vice versa, as applicable, shall be paid by the

interconnection seeker to the interconnection provider:

Provided further that the existing POls at the SDCC level, for calls
between PSTN and PSTN or between PSTN and NLD network, shall
remain in operation for a period of at least five years or till such

time the interconnected service providers mutually decide to close

such POls, whichever is earlier:

2.29 According to the aforementioned TRAI regulation, the shift from SDCA

2.30

to LDCA-level interconnection ( in case the interconnection provider and
interconnection seeker fail to agree for location of POl ) is inevitably
scheduled to occur by 10 t July 2025. With the advent of modern
technology, most TSPs have transitioned their fixed wireline service
switching capabilities from the SDCA level to the LSA level. Both
technological advancements and the evolving regulatory framework

envision the manag ement of PSTN traffic at a more  centralised level.

10-digit closed numbering scheme  may require establishing the Point of
Interconnection (Pol) between TSPsfor fixed  -line services at the Licensed
Service Area (LSA) level . The shifting of the inter -TSP Pols at LSA level,
fixed -line would require substantial changes to the network routing
design across all network nodes in India. Consequently, the Authority
opines that the extant Telecommunication Interconnection Regulations

(Second Amendment) 2020 (TIRs) governing Pols need to be reviewed  for
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2.31

2.32

shifting inter -TSP Pols at the LSA level instead of the LDCA level to

facilitate a smooth transition

Further, in the IP  -native architecture of modern telecom networks, IP -
based interconnections provide an optimal solution for managing voice

traffic ; however, many interconnections among major Telecom Service
Providers (TSPs) remain tethered to outdated TDM protocols. This
reliance on TDM for intra as well as inter -TSP connectivity requires IP -
to-TDM conversions, introduces latency and hinders higher Q oS for
voice traffic. Although there has been progress in implementing intra -
TSP IP-based Pols within the ne tworks, the absence of widespread IP
interconnections across networks is apparent. This situation indicates

a pressing need for harmonised , fully IP -based interconnectivity,
preferably at the LSA level, across telecom networks, to ensure
consistent voice quality, free from the drawbacks of protocol
conversions. In view of the aforementioned, the Authority opines that to
establish universal IP  -based Points of Interconnection (Pol) at the LSA
level among TSPs to phase out TDM  -based Pols (both atintraand int  er-
TSP level), the extant Telecommunication Interconnection Regulations
(TIRs) governing Pols and Port Charges (including subsequent

amendments), needs to be reviewed through a separate consultation

Mitigation measures recommended under para 2.25 should be able to
address TI requirements in the foreseeable future. However, if the need
arises due to unprecedented growth in fixed -lines, Fixed -line Location
Routing numbers (FLRN) may be introduced over t he LSA-based 10 -digit
closed numbering scheme akin to Mobile LRN. In this scenario, each
operating TSP within each LSA will be assigned a unique 4 -digit FLRN
code. All assigned fixed -line numbers will be associated with the FLRN
code. Routing decisions for  all fixed -line calls will be based on the FLRN
code associated with each subscriber number. Migration from LSA -
based 10 -digit numbering scheme  to an FLRN -based 10-digit fixed -line
23



numbering framework will result in nationwide unrestricted availability

of LSA-based Tl resources . Furthermore, the FLRN code -based fixed -line
numbering scheme incidentally lays the foundation for fixed -line
number portability similar to Mobile Number Portability (MNP).
However, LSA -level POl is a prerequisite for the FLRN  -based numbering

scheme.

2.33 Inview of the above , the Authority = recommends that a 10 -digitfixed -

line numbering scheme using a Fixed -line Location Routing Number
(FLRN) code should be adopted , after the successful
implementation of the LSA -based 10 -digit closed numbering

scheme , atthe earliest preferably withina maximum period of five

years.

Analysis of the issues raised through the Q6 - TI
Resources Through SIP & PRI Connections

234 1t 6s crucial to remember that Tllack@@sour ce
explicit guidelines for allocating Tl resources by TSPs to SIP trunks and
PRI customers has resulted in a notable trend where certain TSPs assign
substantial Tl resources to enterprise clientele. The number of SIP
customers (retail and enterprise), along with the TIs for fixed -lines
allotted against the SIP customers by the TSPs , are shown in the
ANNEXURE - IX. It may be noted that for many SIP enterprise
customers, Tl resources allotted per Mbps are on the much higher side,
and similar is the case for many PRI enterprise customers. This practice
has the potential to exhaust the availability of Tl resources. Therefore,
the unrestrained allocation of Tls by the TSPs without adequate checks
and balances poses a tangible risk of creating a scarcity of Tl resources.
Further, a critical concern is the potential misuse of unrestrained Tls
availability, resulting in enhanced Unsolicited Commerc ial

Communication (UCC).
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2.35 The Authority recognises the concerns raised regarding the inefficient
utilisation of Tl resources, particularly in SIP and PRI services, due to
the absence of clear guidelines or standardised definitions. This lack of
clarity contributes to inefficient re source management. There is a need
to regulate the allocation of TI resources to SIP/PRI, implement
monitoring practices to avert the depletion of Tl resources, and check
the misuse of the TI resources for UCC. One possible step is to define
the guideline for allocating Tl resources with SIP trunk and PRI
connections. It may be noted again that each PRI has 30 channels for a
2 Mbps PRI line,i.e. 15 TIsper Mbps. T  he amount of bandwidth required
for each SIP call depends on the codec/compression technique (G.711,
G.729, etc.), Packet size for voice (20ms or 30ms of speech), header
compression, and layer 2 protocol. However, the bandwidth
consumption for G.729 voice  codec will consume 32 kbps while G.711
will consume 87 kbps per SIP call. Hence, the Authority is of the view
that DoT field units monitor the allocation of Tls beyond 15 Tls per Mbps
for SIP and PRI connections . TSP must submit such cases to DoT field
units before allocating TIs to private enterprise entities seeking TlIs
beyond 15 TIs/ Mbps. Further, the TSP must submit the voice traffic
(outgoing or incoming) report to the DoT field units for further

examination for any misuse of Tls for UCC.

2.36 In India, the mobile/ landline numbers are displayed as Calling Line
Identification (CLI) during incoming calls. However, a calling party can
spoof its number.  CLI spoofing is when a caller deliberately falsifies its
CLI to disguise its identity; this technique tricks the called party into
answering a call. Scammers often spoof a trusted company or a

government agency number (that a called party may already know and

trust) to defraud the called party. Further , certain entities indulge in
unsolicited Commerc ial Communication (UCC) and spam , annoying
customers .
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2.37 To mitigate the menace of call spoofing and spam , TRAI recommend ed

the6l ntroduction of Calling Name Presentat

Tel ecommuni cat i.dhe rebbennemaatiok dated 23.02.2024

include : -

1 Calling Name Presentation (CNAP) Supplementary Service should
be introduced in the Indian telecommunication network.

1 All access service providers should provide Calling Name
Presentation (CNAP) supplementary service to their telephone
subscribers upon request.

1 Subscribing entities holding bulk connections and business
connections should be able to present their Opreferred n
place of the name appearing in the CAF.

1 The O6preferred named could be the o6tr
wi t h t he Ministry of Corporate Affai
registered with the GST Council, or any other such unique name
duly registered with the Government, provided that the subscriber
entit y present the necessary documents to prove the ownership of
such name.

1 DoT should formulate guidelines for documents to be provided by
subscrib ing entities holding bulk and business connections for
registering t heir O0preferred name?o
providers. DoT should also stipulate necessary guidelines to

prevent any misuse of this facility.

The introduction of the CNAP facility in telecommunication networks

would empower subscribers to make an informed decision while
receiving an incoming call and reduce the harassment of subscribers

from unknown/ spam callers. Hence, the Authority is of the view that
CNAP supplementary service for all SIP and PRI calls terminating on
Mobile Networks should be implemented at the earliest to inhibit UCC

and spam calls.
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2.38 Furthermore,t he Authority is also of the view that critical vulnerabilities
exi st i n todayds increasingly open telec
signalling mechanisms used for control and management are
susceptible to exploitation. The current Network -Network Interface  (NNI)
between TSPs relies on an assumption of trust grounded in commercial
agreements rather than rigorous technology -based security measures.
This assumed trust, coupled with the proliferation of new interfaces
such as SIP trunks for non -TSP entities, third -party SMS gateways, and
open 5G architecture , creates significant security gaps. These gaps can
be manipulated for malicious activities, including CLI spoofing, IMSI
theft, and unauthorised surveillance, posing serious challenges not only
to the integrity of network communications but also to the sa fety of
sensitive user information. The potential for Al -enhanced threats, such
as voice cloning combined with CLI manipulation, further complicates
the landscape, stressing the urgency for robu st countermeasures.
Therefore, the Authority is of the opinion for the transition towards a
more secure and trusted framework, drawing on successful models from
internet security, such as the X.509 -based Public Key Infrastructure
(PKI) framework or the adoption of ITU  -T standards (specific ally Q.3057
(04/2020) and Q.3062 (09/2022) ), which propose a robust, certificate -
based authentication system to mitigate signalling abuse. A national
Certification Authority (CA) or multiple CAs can achieve higher

signalling security of telecommunications infrastructure.

2.39 Inview of the above, t he Authority recommends the following: -

(a) DoT should formulate guidelines for allocating Tl resources with

SIP trunk and PRI connections to Enterprise Entities

(b) DoT field units should monitor the allocation of Tls beyond 15

Tls per Mbps for SIP and PRI connections.
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(c) The TSPs submit the voice traffic (outgoing or incoming) report
of SIP and PRI to the DoT field units for further examination for

any misuse of TlIs for UCC.

(d) The Authority reiterates its recommendations on dntroduction
of Calling Name Presentation (CNAP) Service in Indian
Telecommunication  Network 0 dated 23.02.2024 to be
implemented by the DoT at the earliest . Further, CNAP
supplementary service for all SIP and PRI calls terminating on
Mobile Networks should be expeditiously  implemented to inhibit

UCC and spam calls.

(e) TSPs must implement the CLI authentication framework (in
consonance with ITU  -T Q.3057 (04/2020 ) recommendation) to
safeguard telecommunications signalling from abuse, including
CLI spoofing and tampering while extending SIP/PRI trunks for

non -TSP entities.

() DoT, in consonance with ITU -T Q.3062 (09/2022)
recommendation  framework, may establish a trust framework by
authorising a centralised or distributed Certification Authority
(CA) to authenticate and validate signalling messages between

various network entities.

2.40 Deactivation and reuse of inactive Tl resources

2.40.1 Telecom Consumer Protection (Sixth Amendment) Regulation
(TCPR) (2 of 2013) 5 state s that no prepaid consumer is deactivated for

non -usage for a minimum period of 90 days or longer, where non -usage
refers to the absence of activity. The activity means a voice call/video

call/SM S/data session/ value -added services /payment of rental in case

Shttps://www.trai.gov.in/sites/default/files/202410/Sixth_Amedment 21 FEB_2013.pdf
28



https://www.trai.gov.in/sites/default/files/2024-10/Sixth_Amedment_21_FEB_2013.pdf

of post -paid connection/or any other usage, as may be specified by the

service provider.

2.40.2 The DoT, through its letter 800  -21/2015 -AS-II dated 20th April

2017, forbids TSPs from reallocating deactivated cellular mobile

numbers (whether deactivated due to non -usage or disconnection atthe
subscriber's request) for a minimum period of 90 days or such longer

period as may be specified by the licensee over and above the extant 90

days period as specified in TRAI s TCPR Si xth
giving TSPs the ability to retain ownership of deactivated numbering

resources for 180 days or more.

2.40.3 This mechanism, while it appears to be functioning for mobile
numbers, lacks similar guidelines for fixed -line connections. The
absence of a clear framework for deactivation and subsequent
reallocation of fixed -line numbers has led to inefficient recycling
practices. As a result, fixed -line numbering resources are not optimally
utilised , creating artificial scarcity despite the availability of unused
numbers. To address this inefficiency, one potential approach would be

to revise or introduce explicit defin itions of what constitutesan"  inactive
connection" for both fixed -line and cellular mobile services. Clear
definitions would streamline the process of reusing Tl resources ,
ensuring that numbering resources are effectively recycled across all
services. Setting a standard for when and how numbers can be
deactivated and reused could prevent unnecessary allocation requests,
improve resource management, and optimise the availability of

numbering resources for future demands.

2.41 Allocation of Tl resources on a chargeable basis

2.41.1 The Telecommunications Act 2023 has the following provision

related to the charging of telecom identifiers:
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2.42

0The Centr al Gover nment may , subject t o

including fees or charges as may be prescribed, allot telecommunication

identifiers for use by authorised ent i ti es. 6

2.41.2 Currently, Tl resources for mobile and fixed -line services are
allocated to service providers free of charge. The ownership of
numbering resources resides with the government, and it is evident that
these numbers hold immense value as a public asset. Presently, service
providers are not obligated to remunerate DoT for the numbering
resources allocated to them. It is apparent that many service providers
capitalise on the market demand by offering vanity numbers or highly
coveted numbers at premium rates and even resort to conducting
auctions to maximise their revenue from such number allocations.
Introducing charges towards allocation of Tl resources for mobile and
fixed-line to TSPs might entail certain downsides. One major
disadvantage is that the TSPs will likely pass the charges on to

customers .

2.41.3 The allocation of numbering resources in some countries
worldwide is chargeable , covering various categories such as mobile
numbering resources, vanity numbers, and numbers for emergency and
essential services . Based on the information available in the public
domain for various countries, the details of the method adopted for
charging the Tl resources in various countries, including the above, are

summarised in  Annexure X

In this regard, the Authority requested the stakeholders to provide their

comments on the following issues, along with justifications:

Q7. Is there a need to introduce appropriate definition for ‘inactive
connect i on-line dewices &nd tkeeexhct time duration after

which, TIs associated with these inactive connections can be put to

reuse? Is there also a need to revisit the definitio n of Oi
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connectiond for Mobil e services? Pl eac

detailed justification and suggested definition

Q8. (a) Whether charges should be introduced for existing and newly
allocated TI resources to ensure their efficient utilization? If yes,
what should be the charging mechanism and applicable charges?
Please provide detailed justification along with supportive

documents, if any.

(b)  Should a financial disincentive be imposed upon TSPs for
retaining X% or more of the allocated TIs remaining as unutilized
beyond a certain timeframe? If yes, please specify the X% with
suggested disincentive mechanism and retention timeframe with

detailed justification?

Q9. What is the minimum contiguous range of unutilized TIs which the
TSPs should be allowed to surrender for mobile and fixed -line

services.

Comments of stakeholders on the Q7

2.43 Many stakeholders have asserted that defining " inactive connection " for
fixed -line services is unnecessary, as  fixed -line services' usage patterns
and dynamics differ significantly from those of mobile services. They
stated that introducing such a definition would not offer any added
value. Additionally, these stakeholders see no need to revisit the existing
definition of "inactive connection" for mobile services . They believe that
decisions regarding the deactivation and reallocation of connections
should remain at the discretion of TSPs , allowing them the flexibility to
manage their networks and resources. According to these stakeholders
prescribing a specific timeline for the permanent disconnection of mobile
numbers is unwarranted, as current practices are consumer -friendly,
do not contribute to a shortage of mobile numbering resources, and

cause no financial loss to the government.
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2.44

2.45

2.46

Conversely, some stakeholders have  argued favourably for the necessity
of defining " inactive connection " for fixed -line services. One stakeholder
noted that inactive mobile numbers are reallocated after six months of

non -usage and suggested that this period be shortened. They proposed

that mobile or fixed -line numbers deactivated dueto  &on-usage 6should
be eligible for reallocation after 90 days of inactivity at the service

providerds dhieys tumthert ireoommend that the  additional

"cooling-off* peri od of 90 days, as specified
should apply only to numbers deactivated for reasons other than non -
usage.

A few stakeholders also advocated distinguishing  between two user
categories : (1) retail users and (2) bulk or enterprise users. They
proposed defining " inactive connection " for retail users as a fixed -line
connection that has been unused for any voice calls, data transmission,

or other services for 90 days, while the inactivity period for enterprise

users should be set at 180 days.

Comments of stakeholders on the Q 8

The majority of stakeholders argued against imposing charges or
financial  disincentives on existing and newly allocated
telecommunication identifier (T1) resources. They emphasised that TSPs
already contribute through payment of license fees and Spectrum Usage
Charges based on their Adjusted Gross Revenue (AGR), which also
includes the revenue from the sale of vanity numbers . Additionally,
numbering series have been allocated as part of the licensing agreement.
Imposing charges on these existing series would represent a
retrospective change in the contractual agreement between the
government and TSPs, which they claim is unfair and legally untenable.
Furthermore, additional charges could create an entry barrier for
smaller operators, limiting their ability to serve niche markets . TSPs

further stated that  any additional charges on numbering resources
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2.47

2.48

2.49

2.50

would further increase the financial burden on TSPs, which would likely

be passed on to consumers, ultimately making services more expensive.

Most stakeholders also opposed imposing financial disincentives on
TSPs to retain a percentage of unutilised allocated TI resources beyond
a specific time frame, as this could lead to increased tariffs to offset the
penalties. They suggested that the existing practice of withdrawing
unutilised levels after 12 months is sufficient as a deterrent, making

further financial disincentives unnecessary.

A few stakeholders proposed that TSPs holding excess Tl resources
should be charged at their lowest published tariff plan to discourage Tl
resource hoarding. They also suggested limiting free mobile numbers
per individual (e.g., one or two) to address this issue , with additional

numbers incurring charges.

Comments of stakeholders on the Q9

One of the stakeholders suggested that the criterion for mandating the
surrender of numbering resources should be zero utilisation . They
pointed out the complications of managing partially utilised numbering
series, as it is very rare for the full range of numbers (e.g., 0000 -9999)
to be available due to random disconnections of existing subscribers.

Since contiguous number ranges can only be reallocated within the

same SDCA, surrendering and reallocating such ranges would not
resolve the numbering constraints in highly utilised SDCAs. This
process would instead create significant technical, operational, and

efficiency challenges.

Another stakeholder proposed implementing a monitoring mechanism
where TRAI/ DoT may regularly assess the utilisation patterns of
numbering resources allocated to TSPs, both for mobile and fixed -line
services. Based on this, upto 70  -80% of unutilised resources could be

withdrawn after a set period. They suggested that if unutilised resources
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(@)
2.51

2.52

2.53

accountfor30 -4 0% of a TSPds tot al all ocati on

be subject to withdrawal after 12 months, applying a similar approach
for other cases. This method aims to ensure better management and

reallocation of numbering resources.
Analysis of the issue s raised through the Q 7-Q9
Definition of  an Active Connection for Fixed -line Services

The Authority acknowledges the fact that the absence of well -defined
guidelines for the usage and deactivation of fixed -line  numbering
resources has resulted in suboptimal recycling and allocation of these
resources. It is of the view that, similar to the provisions outlined for

mobile serv ices under the orelecom Consumer Protection (Sixth
Amendment) Regulation, 2013 (TCPR 2 of 2013) &, clear and

comprehensive guidelines should be established for fixed -line services.

These guidelines should clearly define the terms ' activity ', 'non-usage’,
6deacti vat icaolng-o fafn d p,edensunirdydconsistency with
definitions for cellular mobile connections. Such measures would
streamline the management of numbering resources, allowing for their
effective reuse while promoting operational efficiency across

telecommunications  services.

In view of the above -stated facts, arguments , and analysis, the

Authority recommends the following definition for the term

Gct i va rntdnd@d-usage d i n cantbxeof fixed -line services:
0] bactivityad means any outgoing
telecommunication (voice and/or data ), broadband / internet

services, value -added services (such as conference calling,
call forwarding, voicemail, etc), other services (such as FAX,

SIP trunking, PRI -based services , etc), or payment of rental

6 https://www.trai.gov.in/sites/default/files/202410/Sixth_Amedment 21 FEB 2013.pdf
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in case of postpaid fixed -line connection or any other usage

as may be specified by the service provider.

(i) ONonsaged meams etnlcee of Oacti viRapmd as

2.53 (i) above for a contiguous period of 90 days.

(b) Deactivation and reuse of inactive TIs

2.54 The DoT via its letter no. 800 -21/2015 -AS-Il dated 13t and 20t April
2017 7, has stipulated that mobile numbers deactivated due to non -
usage or disconnected at a subscriber's request must not be reassigned
to another subscriber until a minimum period of 90 days has passed or
for a longer duration as specified by the service provider. Additionally,
TRAI's Telecom Consumer Protection Regulations (TCPR), 2013,
mandate that prepaid mobile connections cannot be deactivated due to
non -usage within the first 90 days, with an option for service providers
to extend this period further. In view of the above and to protect the
interests of the subscribers of mobile and fixed -line service, the
Authority opines that the mobile and fixed -line connection inactive due
to non -usage shall not be allocated to any other subscribers till the
expiry of a minimum period of 90 days from the date of deactivation/
disconnection. Also, the mobile and fixed -line connections deactivated/
disconnected for reasons other than non -usage, such as surrender/
disconnection, shall not be allocated to any other subscribers till the
expiry of a minimum period of 180 days from the date of deactivati on/

disconnection .

2.55 The Authority further opines that such provisions (as made in above
mentioned TCPR 2013 and DoT letter ), while safeguarding consumer
interests, have enabled TSPs to retain numbering resources indefinitely
without reassigning them. This contributes to the inefficient use of

numbering resources and may lead to shortages as demand for telecom

7 https://dot.gov.in/sites/default/files/20.04.2017.PDF?downloa letterd=1
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identifiers rises. Hence, the timeline for deactivation of mobile and fixed -
line connections due to non  -usage needs to be defined , and it cannot be
left solely at the discretion of the TSPs. The Authority is of the view that
the Tls that remain inactive due to the non -usage should be deactivated
after 365 days.

Given the above -stated arguments, analysis  of stakeholder comments,
contemporary factual constraints , and drawing inferences from the
Telecom Consumer Protection (Sixth  Amendment) Regulation, 2013
(TCPR 2 of 2013) and DoT letter no. 800 -21/2015 -AS-Il dated 20 April
2017 respectively, the Authority recommends the following:

) No mobile or fixed -line connections shall be deactivated by
the TSPs until 90 days of the non -usage period expires .

(i) All mobile and fixed -line connections that remain  inactive
due to non -usage shall be mandatorily deactivated by the
TSPs after 365 days  post -expiration of 90 days of the non -
usage period.

(i)  No mobile or fixed -line connections deactivated due to non -
usage shall be reuse d by the TSPs until the expiry of a
minimum period of 90 days from the date of deactivation.

(iv)  No  mobile or fixed -line  connections deactivated/
disconnected for reasons other than non -usage (such as
surrender/ disconnection by the customer or TSP) shall be
reused by the TSPs until the expiry of a minimum period of

180 days from the date of deactivation/ disconnection.

Chargingof Tland  Surrender of Unutilized Tl Resources (Mobile &

Fixed -line Services)

Atthisjuncture, it  isin appropriate to impose charges on newly allocated
Tl resources or introduce financial disincentives. The suggested
allocation criteria  (refer para 2.16) , to adopt a stringent and precise

approach by distributing TI resources in smaller, more manageable
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blocks, are expected to address the inefficiencies in resource utilisation
By ensuring that TSPs receive only the resources they genuinely require,

this framework minimises wastage and enhances the overall efficiency
in numbering resources. Consequently, additional financial penalties or
disincentives are  unnecessary, as the revised approach naturally
promotes better resource management. Hence, the Authority is of the
view that there is no need to impose any additional charge or

financial disincentive on Tl resources at this stage

As discussed under Para 2. 21, a significant number of sub  -levels of the
level (allocated to the TSP) are not opened for allocation to any
subscribers by one of the  TSPs (refer to Annexure - IV). A similar should
be the case for many other SDCAs and other TSPs. These unopened sub -
levels of the levels and unutilised sub-levels having contiguous TI
resources are suitable for withdrawal and reallocation to other TSPs. In

this regard, DoT 8 has recently started withdrawing such sub -levels from
the SDCAs and allocating them to other TSPs. The continuity of these
blocks makes surrendering them feasible. However, if unutilised
resources are scattered and not in contiguous blocks, surrendering

them becomes impractical . For example, even a block of 100,000 TIs
cannot be surrendered if it contains as few as 100 utilised numbers.
Considering  the above, the Authority opines that DoT should
closely monitor  the annual usage of TI resources allocated to TSPs

and if required, may  withdraw unutilized Tl resources

Machine -to-Machine ( M2M ) 0 13 -digit TIs

In India, the M2M  TlIs scheme is structured to accommodate the growing
demand for connected devices. The DoT has implemented a 13 -digit
numbering format specifically for SIM -based M2M devices, which

ensures a more extensive pool of unique identifiers compared to

8 https://dot.gov.in/accessservices/allotmenimsccodes?page=1
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traditional 10 -digit numbers. This 13  -digit scheme is segmented into a
3-digit M2M identifier, a 4  -digit licensee identifier, and a 6  -digit device
number. The DoT has released several 3 -digit M2M identifier codes,
such as 559, 575, 576, 579, and 597, with '575' currently being utilized .
This system facilitates the efficient management and scaling of M2M
communication, providing a structured framework that supports the
increasing number of connected devices across various sectors. With the
above-stated background, the Authority , through the Consultation
Paper dated 06t June 2024 had solicited comments of stakeholders on

the following question:

Q 10. Are there any constraints envisaged in Tl resources and its
allocation for Machine -to-Machine (M2M) services? If yes, what
changes should be incorporated to cater for its future

requirements? Do support your answer with detailed justification

Comments of stakeholders on the Q10

In response to Q10, the majority of stakeholders, including service
providers and associations, affirm that there are no immediate
constraints envisaged towards Tl resources for M2M connectivity , with
sufficient ranges available from the DoT to meet both current and future

demands

One of the stakeholders further suggested that TSPs be allowed to utilise
the M2M Tls allocated for one LSA ( with lower utilization ) to another LSA
(with higher utilization ) to optimize resource utilization. allowing
flexibility for TSPs to  reallocate unused M2M TIs from less utilized
service areas to those with greater need, subject to DoT approval, to
optimize resource utilization. Another stakeholder proposed that M2M
communications with roaming and MNP provisions be introduced . It has
been further propo sed that legacy devices utilizing 10 -digit M2M
numbers be allowed with a phased transition to avoid customer

inconvenience , as immediate migration may lead to service disruptions.
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Analysis of the issues raised through Q10

The Authority has noted that most stakeholders, including service
providers and industry associations, affirm that they foresee no
immediate constraints regarding Tl resources for M2M connectivity.
They also affirm that the available resources, as allocated by the DoT,
are sufficient to meet both current and future demands . Thus , the
Authority is of the view that no interventions are necessary for

M2M TI resources

From the utility standpoint, M2M services are steadily expanding across
various industries, and demand for connectivity varies significantly
across geographic regions.  Allowing roaming provisions for M2M devices
would facilitate uninterrupted connectivity, particularly for loT
applications such as fleet management, logistics, and transportation,

where devices move across different regions.

However, the provisioning of Mobile Number Portability (MNP) for M2M
SIMs is not required at this time, owing to the following reasons . Firstly,
MNP is primarily designed for consumer -centric cellular services where
retaining a mobile number is critical to ensure personal and business
communications continuity . However, in the case of M2M SIMs, the
primary function is machine communication, not person -to-person
communication, making number retention less relevant. Secondly, M2M
devices are often deployed in fixed, long -term applications such as
utilities, transportation, and industrial automation, where frequent
changes of service providers are uncommon. In such scenarios, the need
to port a number is significantly reduced as M2M SIMs are typically
embedded, non -removable, and tied to long -term contracts. Hence,
enabling MNP for these SIMs could introduce unnecessary complexity

and technical challenges without substantial benefits. Furthermore,

imple menting MNP for M2M would require significant technical
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modifications and investments from all segments including e -SIM
manufacturers, OEM and Device manufacturers, telecom operators , and
IoT ecosystem developers , which outweigh s the actual utility of the
feature. In light of these factors, the Authority concludes that MNP for

M2M SIMs would offer limited value while introducing operational

complexities and is  therefore not recommended.

2.65 TRAI in its recommendation - &nsuring Adequate Numbering Resources
for Fixed Line and Mobile Services & dat ed May , 2&%, 202
recommended 0 dall the SIM -based M2M connections using 10 -digit
mobile numbering series should be shifted to the 13 -digit numbering
series allocated by DoT for M2M communication; at the earliest G As for
devices utilizing 10 -digit M2M numbers  being allowed with a phased
transition to avoid customer inconvenience . Inthis regard, the Authority
is of the view that DoT may expeditiously implement the  accepted
recommendation of the aforementioned TRAI recommendations that all
the SIM -based M2M connections using 10 -digit mobile numbering
series should be shifted to the 13  -digit numbering series for M2M
communication . Inview of the above, the Authority recommends that

DoT should expeditiously implement the accepted

recommendation of TRAI on - (Ensuring Adequate Numbering
Resources for Fixed Line and Mobile Services 0 dated May, 29, 2
stating that all the SIM -based M2M connections using 10 -digit
mobile numbering series should be shifted to the 13 -digit
numbering series for M2M communication atth e earliest .
Level 06186 Short codes
2.66 Level 1 short codes in the Indian telecommunication landscape are

crucial for immediate access to essential services and information.
These 3 to 6-digit short codes facilitate connections to emergency
services like police, fire, and medical assistance, enhancing emergency

response effectiveness. They are also used in government services to
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streamline public service delivery and in customer service for quick

helpline access and efficient query resolution

The activation of Level '1' short codes necessitates an open configuration
across all Telecommunication Service Providers (TSPs) networks, with
each TSP facilitating public access. The entire procedural sequence,
commencing from an organization's initiation of a request to the
eventual assignment of Level 1  short codes, is conducted offline and
managed manually by the Department of Telecommunications (DoT).
The existing protocol employed by DoT for allocating Level'l' short codes
is tailored to designate t hese codes to Central/State Government
Departments exclusively . This allocation is contingent upon the
recommendations furnished by the Chief Secretary/Principal Secretary

of the pertinent Department/Ministry within the State or Central

Government .

Challenges in short code allocation arise from increased requests from
both governmental and non -governmental entities, highlighting the
need for a systematic allocation protocol. This surge necessitates an
allocation protocol, especially for emergency services and public welfare.
Additionally, the  DoT has underscored the exigency for the effective use

of Tl resources for Level -1 services in the context of the country's

requirements.

The allocation data for Level 1 codes, as requested by TRAI from DoT,
reveals that 3 -digit short codes are primarily designated for emergency

and essential services, with an available pool of 100 possibilities and
similarly, a pool of 1,000 possibilities f or 4 -digit codes. Approximately
13 three -digit codes (for instance, 100 for police, 101 for fire, 102 for
ambulance, 112 for all types of emergencies) and around 109 four -digit

codes have been allotted.
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The allocation and utilization of short codes present several challenges
that need to be addressed to optimize their effectiveness and ensure the

efficient use of resources

A Short codes of 3 or 4 digits are easy to remember and dial, whereas
5- or 6-digit codes are more complex and less user -friendly. As a
result, many longer -format short codes have become non -operational
or have been replaced by free phone services. Toll  -free numbers with
simple patterns are preferred for ease of use.

A Analysis of short codes revealed that numerous institutions were
earlier assigned short codes at both the Pan India and state levels,
but a substantial proportion of these codes currently remain inactive,

indicating inefficient utilization.

In a 10 -digit numbering scheme, a 3 -digit telecom identifier blocks
almost 10 million resources. For instance, if 197 is allocated for a
particular use, then numbers from 197 -00-00000 to 197 -99-99999
cannot be assigned elsewhere. The same applies to 4/5/6 -digit telecom
identifiers, which also block significant numbering resources. Therefore,

it is imperative to explore the possibility of allocating short codes to
organizations on a chargeable basis. These challenges highlight the need

for specific practices to ensure the effective utilization of premium Level

1 resources.

The DoT, in the reference, highlighted the need to  analyse global best
practices for the effective  use Tl resources for level '1' services. In the
consultation paper, TRAI examined the process of short code allocation

in various countries. In many countries, short codes are allocated on a
chargeable basis to ensure efficient use of these resources. These
countries were (a) Imposing a one -time charge for each short code
allocated, (b) Imposing an annual recurring charge for each short code
allocated, and (c) Imposing  both a one -time charge and an annual

recurring charge for each short code allocated.
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Inlightof the above discussions, the stakeholders ~ were requested to give

their comments on the following issues with justification: -

Q11. What constraints/issues if any, are currently envisaged in the
procedure being followed for allocation of Level -1 short codes by
DoT? Should the level -1 short codes be reserved for government
entities only? Will allocation of level -1 short codes on chargea ble
basis solve the issues identified in aforementioned question? What
are the other possible suggestions for judicious allocation and
effective utilization of level '1' numbering resources? Please support

your answer with detailed justification.

Q12. What are the global best practices being followed for judicious
allocation and effective utilization of short codes (akin to Level -1

short codes in India)?

Comments of stakeholders on the Q11 -Q12

The majority of stakeholders believe that Level -1 short codes should be
reserved exclusively for government entities. Additionally, they assert
that allocating these short codes on a chargeable basis would not
address the issues identified. These codes are predominantly used for
public welfare and emergency services, and charg ing for their allocation
could impose financial barriers, particularly on government
departments and non -profit organizations that provide essential
services. Given the critical nature of these services for public safety and
welfare, introducing fees could hinder access to the necessary
numbering resources, potentially jeopardizing the effectiveness of

emergency responses .

Furthermore, charging for Level -1 short codes may create an inequitable
system where only well -funded entities can afford these codes, leaving
smaller or financially constrained organizations, including many

government departments, at a disadvantage. Imple menting a chargeable
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system would also require the creation of a complex mechanism to
administer fees, which could increase the DoT's administrative overhead
and divert resources from more critical regulatory functions. Therefore,

it is more prudent to maintain the non -chargeable status of Level -1
short codes to ensure equitable access and the continued efficiency of

emergency services.

However, one of the stakeholders submitted that allocating Level -1 short
codes on a chargeable basis could generate revenue and help balance
the demand against availability. Another stakeholder suggested that
non -emergency or utility short code allocations, particularly for
commercial operations such as Indian Railways, should be chargeable f

either as a fixed or recurring fee based on projected call volumes.

One of the stakeholders highlighted concerns with the current
procedure followed by the DoT for the allocation of Level -1 short codes,
specifically pointing out that the approval process is bureaucratic and

time -consuming. It further brought out that the absence of an
automated system for processing applications, further delays the
allocation process. Additionally, the cost associated with applying for

and maintaining short codes can be prohibitive for some service
providers. To address these issues, the st  akeholder recommended that
the DoT must publish clear, detailed guidelines and criteria for short

code allocation to streamline the process and make it more efficient and

accessible.

Most of the stakeholders are of the view that the allocation of short codes
should be based on rational and transparent criteria, with a strong
emphasis on monitoring their utilization. They believe that short codes
should be assessed periodically to ensur e compliance with intended
usage. Regular audits could help identify codes that remain unused over

a significant period, allowing for their surrender or reallocation. This
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approach would prevent  hoarding scarce resources and ensure that the

codes are efficiently utilized by entities that truly need them.

2.79 Additionally, many stakeholders suggested that non -government
helplines should be moved to the 1800 -series toll -free numbers or
shifted to digital solutions such as chat services. Moving non -essential
helplines to these platforms would free up the Level -1 short codes for
more critical uses, such as emergency services, and offer users more

convenient and modern  support options.

2.80 A few stakeholders also recommended that the short codes currently
used by Telecom Service Providers (TSPs) for self -care services, as well
as those allocated under the National Numbering Plan (NNP) for intra -
network services, should continue to be availab le. One of the
stakeholders further submitted that TSPs should be allowed the
flexibility to determine the best routing and termination numbers for
Level-1 short codes, except for emergency services. This would ensure
that costs remain manageable for TSPs while optimizing the network

efficiency for these services.

2.81 A few stakeholders submitted that while several global examples
referenced in the consultation paper suggest charging for these codes,
it is important to emphasize that codes used for public welfare and
government emergency response services should continu e to be offered

free of charge, given their critical role in serving the public interest.

Analysis of issues raised through the Q11 -Q12

2.82 As highlighted earlier regarding global best practices for short code
allocation, it is observed that many countries allocate short codes on a
chargeable basis. However, it is important to note that short codes are
also allocated to private entities for commercial purposes in these
countries . In contrast, in India, presently short codes are allocated

exclusively to government entities to provide essential services to the
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citizens. Furthermore, charging for short codes will not resolve the issue

of inefficient utilization. Therefore, the authority believes that short
codes should continue to be allocated dree of charge 6to government
entities . Short codes used internally by TSPs should continue to operate

as they currently do.

To ensure the efficient utilization of short codes, it is important that

the se are periodically reviewed to verify that these are being used in
accordance with their intended purpose. The authority believes that
regular audits of short codes are necessary in this process. These audits
will help to identify any codes that have been allocated but remain
unused for an extended period. Following the audit, any entity holding

such unused short codes should be formally notified and required to
surrender the code within a defined timeframe. This approach will not
only optimize the allocation of short codes but also free up valuable

numbering resources that can be reallocated to other entities in need.

In view of the above, the Authority = recommends the following:

(i) Level -1 short -codes to be allocated to Government entities only .

(i) To conduct an annual utilization  audit of all the allocated short
codes . The assigned short codes that have remained inactive for
contiguous 180 days or more or are sparingly used should be
formally withdrawn by the DoT on merit in consultation with the

user entit ies.

Service Control Point (SCP) and Signalling Point (SP)
Codes

The DoT assigns three -digit Service Control Point (SCP) codes to
service providers for use in their Intelligent Network (IN) platforms,

which help route of calls. SCP codes are allocated individually within
each Licensed Service Area (LSA). However, due to service shutdowns by

some licensees, many SCP codes remain unused. To optimize their use,
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DoT has initiated the withdrawal of codes from inactive licensees as per
its letter dated 02.11.2023 9. Currently, around 14 % of the available
1,000 SCP codes stand utilized.

2.86 Signalling Point Codes (SP codes) are essential for identifying various
network elements within telecommunications infrastructure, facilitating
efficient network operations , and ensuring seamless connectivity. The
DoT allocates SP codes to telecom service providers (TSPs) for
components such as Mobile Switching Centres (MSC), Gateway MSCs
(GMSC), and Fixed -line Switches. SP codes for mobile operators come in
4-digit (9000 series) or 5 -digit (10000 series) formats. In the context of
the current proliferation of IP  -based exchanges among the mobile and
fixed -line network operators in India, the utilization of Signalling Point
Codes (SP codes) is anticipated to decline as the number of network
elements is reduced as compared to circuited -based (TDM) telecom

network .

2.87 According to DoT data, apart from current utilization, there are 1532
additional SP codes available for future allocation. Therefore, it is
unlikely that there will be any imminent shortage of SP codes. With the
above-stated background, the Authority had solicited comments from

stakeholders on the following question:

Q 13. Are there any constraints/challenges envisaged with regards
allocation and utilization of Tl resources for Service Control Point
(SCP) codes and Signalling Point (SP) codes respectively? If yes,
what changes should be incorporated to cater to future
requirements of the aforesaid codes? Do support your answer

with detailed justification.

Comments of stakeholders on the Q13

https://dot.gov.in/sites/default/files/WITHDRAWL%200F%20SCP%20CODES%20AND%20PRESENT%20STATUS
%200F%20ALLOCATION%200F%20SCP%20¢af?H8wnload=1
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In response to Q13, the comments received from the majority of
stakeholders indicate that there are currently no constraints or
challenges envisaged with the allocation and utilization of Service
Control Point (SCP) and Signalling Point (SP) codes. Presently, only
14.5% of the available SCP codes stand uti  lized, with a substantial
number of codes remaining available for allocation and hence, are
deemed sufficient for current and future needs. Therefore, no changes

to the allocation or utilization of SCP codes have been proposed by the

respondent stakeholder s.

Given the current market  conditions, the majority of stakeholders have
also reported that SP codes are sufficiently available. Stakeholders have
also pointed out that diminishing SP code requirements coupled with

the availability of unallocated codes suggest that there are no immediate

constraints anticipated.

Analysis of the issues raised through the Q 13
Given the ample availability of both SCP and SP codes and the lack of
any foreseeable constraints, the Authority, concludes that no

immediate intervention is required at this stage

Location Routing Number (LRN) Codes

The Location Routing Number (LRN) is a critical component in the
implementation of Mobile Number Portability (MNP) in India. MNP
allows mobile subscribers to  continue retain ing their phone numbers
when migrating from one service provider to another. The LRN is a
unique 4 -digit number assigned to each telecom service provider,
helping to accurately route calls within a mobile network, especially

after a number has been ported. Without LRN, it would be difficult to
determine which operator, a ported number be longs to, as the first few

digits of the TI resource currently no longer indicates the  TSP. This
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challenge is resolved by associating the mobile number with an LRN,

tells the network to which operator the number currently belongs. The
LRN system ensures that even in high  -traffic conditions, calls are routed
accurately and efficiently, improving overall network performance and

user satisfaction.

A 4-digit LRN code ¢ an potentially generate up to 10,000 unique codes.
However, as indicated by the data provided by the DoT, only a total of

388 unique and discrete LRN codes out of 10000 possible LRN codes are
available out of which 173 LRN codes have been allocated to TSPs. Each
LRN code is assigned to a TSP for each Licensed Service Area (LSA),
implying  that the available spare codes could accommodate
approximately 10 additional TSPs, assuming they each obtain licenses

for all 22 LSAs. Recently, the DoT withdrew bulk codes f rom licensees
who ceased their mobility operations. Additionally, it has been noted

that LRN codes are now being allocated to Mobile Virtual Network
Operators (MVNOs) and TSPs providing IP  -based access service. As
already brought out in the consultation pa per, there is a concern that
the 215 remaining LRN codes may not be sufficient to meet future
demands. Given the  above-stated facts, the Authority solicited

comments of stakeholders on the following question:

Q14 What constraints/ challenges are anticipated with regards TI
resources for Location Routing Number (LRN) codes to cater for
futuristic requirements? What changes, if any, should be
incorporated to effectively address its future needs? Do support

your a nswer with detailed justification.

Comments of stakeholders on the Q14
In response to the above -stated question, the comments received from

stakeholders indicate a consensus that the current pool of Location

Routing Numbers (LRNS) is sufficient to meet the present and near -
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future demands of TSPs. Several stakeholders assert that there is no
immediate shortage of LRN resources and do not foresee any constraints
in the foreseeable future. However, concerns about future scarcity have

also been highlighted by the stakeholders, p articularly in scenarios

involving the introduction of full number portability for fixed -line
services or an increase in the number of MVNOs and IP -based operators.
One of the stakeholders also proposed introducing a 5 -digit LRN code

system, which would substantially increase the number of available
codes, thus addressing potential future shortages. However, this shift
would require a thorough technical feasibility st udy and separate
consultation with stakeholders, as migrating from the current 4 -digit to
a 5-digit LRN code system could be CAPEX intensive and may involve
changes to existing infrastructure. Additionally, the prospect of full
number portability for fixed -line numbers has been identified as a
possible driver of increased LRN demand. Stakeholders have also
emphasized through submitted comments that if number portability

were extended to fixed -lines, a comprehensive review of the LRN
allocation process would be necessary. Another notable suggestion
received involves the creation of a National License Service Area (NLSA)

by merging all existing LSAs under the "One Nation, One License"
principle. Overall, while there is broad consensus amongst stakeholders

that the current LRN pool is adequate for the time being, stakeholders

are also indicative of remaining vigilant about future developments,
particularly in light of emerging technologies and regulatory changes

that could affect the demand for LRNSs.

Analysis of the issues raised through the Q14

The Authority has observed that the majority of stakeholders, including
service providers and industry associations, concur that no immediate
constraints are anticipated concerning the reserve pool of LRN codes.
They further assert that the resources curre ntly allocated by the DoT

are adequate and no immediate adjustments or interventions are
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deemed necessary at this juncture. However, the Authority opines that
considering the rapid evolution of telecom services, DoT should closely
monitor the demand for LRNs, especially from MVNOs and IP -based
providers. While previous guidance recommended avo iding the use of
LRN codes coinciding with SDCA codes, the unique and distinct
purposes served by mobile and fixed -line networks enable their
concurrent use without operational conflict. To optimize available
resources and ensure sufficient LRN availabilit y for current and future

needs, the full 4 -digit LRN code range should be unlocked for utilization.

2.96 Inlight of the growing demands for Location Routing Numbers (LRNSs) to
support mobile number portability (MNP) and the overall expansion of
futuristic technologies in the telecom sector, the Authority
recommends th att he complete range of the 4-digit LRN code pool,

be made use of for all future allocations of LRN codes.

2.97 The recommendations mentioned above will help address potential
shortages in LRN codes while safeguarding the efficiency of both mobile

and fixed -line communication systems.

Intelligent Networks (IN) services - Free Phone, Premium
rate service, ITFS etc.

298 The Intelligent Network (IN) represents an advanced
telecommunications architecture designed to support value -added
services that go beyond the capabilities of traditional switching systems.

These services are particularly important for enhancing voice and data
transmission by offering features such as number translation and
alternative billing mechanisms. Key examples of IN services include free
phone services, universal access numbers, televoting, premium rate

services, eftc.
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Free Phone Service - The Free Phone service, commonly known as a
toll -free service, allows users to make calls without incurring charges.

The calling party can access this service free of cost, with the called
party bearing all expenses. With the increasing prevalence of customer
support systems and marketing platforms utilizing toll -free numbers,

the format typically comprises 8 to 13 digits and follows the structure:

01800 + YYY + I N numbero

where 'YYY' refers to the Service Control Point (SCP) code).
This format has become a standard for businesses offering free customer
care support, with industries relying heavily on these numbers to

enhance customer outreach and satisfaction.

Universal Access Service (1860 Series)

The Universal Access Service (UAS), represented by the 1860 number
series, is a service where the call charges may be borne by either the
calling party or shared between the calling and receiving parties. These
numbers, typically 11 to 14 digits long, are used by businesses and
institutions to provide nationwi de or localized services that are

chargeable. The format follows:

01860 + YYY + I N numbero

where YYY' corresponds to the SCP code).
In today's context, the rise of hybrid pricing models for customer
interactions has seen an uptick in the use of such numbers, where

charges may be split between both parties for flexible billing solutions.

Premium Rate Services (0900 Series)

Premium Rate Services, associated with the 0900 number series, enable
callers to access specialized information or live services at a higher rate

than standard calls. This service typically provides access to premium
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content such as professional consultations, advice, or entertainment

(e.g., fortune -telling, market analysis). The format is:

00900 + XXX 4+ I N Numbero

where 'XXX' refers to the SCP code. These services have grown
significantly in recent years, with an increasing number of professionals
leveraging telecommunications networks to offer on -demand
consultations in fields ranging from finance to lifestyle and
entertainment. Additionally, the 0900 series have become more relevant
in sectors offering paid content and interactive services via phone calls,

such as pay -per-call systems.

International Dialling Methods

2.102 According to the National Numbering Plan (NNP) 2003, only two access

methods are allowed for calling numbers outside India. For international
services,the DoThas assigned the 000086 prefix for
calls, followed by the country code. Calls made through this method can

be up to 17 digits long, following the structure:

0Country Code (CC) + National Destination
Number (SN)O6

2.103 For international toll -f r ee servi ces, t he DoT has as:
series, which telecom service providers use for facilitat ing toll -free

services for users outside India. The format for this series is:

000 + 800 + International Identity Code (IIC) + XXXX (subscriber

number) ,

where the IIC is a unique identifier assigned by the DoT to international
service providers. In recent years, these numbering systems have
remained critical for ensuring seamless international communications,
particularly for multinational businesses and g lobal customer service

operations.
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2.104 Based on the data provided by the DoT, there are no significant
constraints concerning the availability of identifiers for IN services.
However, in light of the rapidly evolving telecommunications landscape,
the Authority solicited comments of stakeholders on the following

question:

Q15 What constraints/ challenges are anticipated in the allocation of
Tl resources for Intelligent Network (IN) Services like Free Phone
service, Premium services, International Toll  -Free Service (ITFS),
etc.? What changes, if any, should be incorporated to cater for its
future requirements? Do support your answer with detailed

justification.

Comments of stakeholders on the Q15

2.105 In response to the above -stated question, the stakeholder comments
reflect a consensus thatthere are currently no constraints or foreseeable
challenges in the allocation of TlIs for Intelligent Network (IN) services
such as Free Phone, Premium Rate Services, and International Toll -Free
Services (ITFS). The existing allocation framework appe ars sufficient to
meet the demand for Free Phone services, Premium Rate services, and
ITFS. With only 14.5% of the available SCP (Service Control Point) codes
utilized, t here is significant capacity to allocate resources without
changes to the present system. This indicates that the current structure
is scalable and can handle future demands without any immediate

concerns about resource shortages.

2.106 The comments received from stakeholders have also emphasized the
availability of a significant number of SCP codes. Stakeholders have
reiterated upon the under -utilization of these codes suggesting that,
even with the projected growth of IN services, the existing pool of
unutilized SCP codes has more than enough capacity to meet future

demands.
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2.107 One stakeholder emphasized upon the need for introducing Number
Portability for IN numbers, particularly for toll -free and premium -rate
services, aligning with the current practice of Mobile Number Portability
(MNP) wherein, the current centralized databas e has been suggested to
allow for easy lookup and routing of ported numbers, to ensure seamless

service continuity post -porting.

2.108 One of the stakeholders also brought out that Premium Rate Services

(PRS), which was previously popular during the voice -centric era, is
currenty no longer relevant in the modern data -driven
telecommunications environment. With the rise of internet -based

services, the stakeholder further suggested reconsidering the need for
0900 series numbers and possibly reassigning this number range for

other purposes.

2.109 Another stakeholder brought out that for International Toll -Free
Services (ITFS), the handoff point between the Access Network and the

International Long-Distance Operator (ILDO) has not been specified.

2.110 One of the stakeholders stated that it foresees no immediate challenges
and that the existing framework appears robust enough to meet future
demand without requiring modifications.

Analysis of the issues raised through the Q15

2.111 1t is noted that sufficient unused SCP codes are available to meet the
potential future demands.  The Authority opines that, while the present
state of Tl resources does not necessitate immediate action, it would be
prudent for DoT to remain vigilant on Tl resource allocation strategies
for IN services. Resource allocation strategies should anticipate the
growth of innovative services in the IN domain, poten tially triggered by
advancements in VolP and Internet -based communications. The
availability of SCP codes today does not preclude their rapid exhaustion

tomorrow if these services scale unexpectedly.
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2.114

In regard to the proposal for  the introduction of IN number portability,
the Authority opines that the proposal , while theoretically sound,
encounters several practical hurdles. The creation of a centralized
database to support INP would require significant infrastructural
investments , by the participating TSPs. The complexity of integrating IN
numbers into a dynamic, real  -time database mirrors the Mobile Number
Portability framework. Moreover, IN services often straddle a diverse
range of offerings (toll -free, premium, virtual network services), each
with its own routing complexities. The Authority infers that ensuring
seamless porting across these categories introduces an additional layer

of complexity. The Authority thus infers that the administrative bur den
and technical challenges inherent in developing and maintaining such

a database currently outweigh the benefits of implementing INP.

The Authority also opines that the suggestion to withdraw the 0900
premium -rate services, while acknowledging the evolving data -driven
call services landscape, does not warrant acceptance at this time.
Although such voice services are witnessing a decline, the complete
reallocation of these numbering resources is premature and lacks
sufficient justification. The 0900 series, though underutilized, still

serves a niche market, and its withdrawal may disrupt existing services

that continue to rely o n it. Furthermore, there is no immediate need to
repurpose these resources, as other numbering allocations remain
available for emerging technologies. Thus, the Authority infers that the
proposal does not present a compelling case for regulatory interventi on

at this stage.

In light of the above -stated analysis, the Authority is of the view that:

(@) SCP Code Management: As the current resource pool of SCP
codes is adequate, DoT may continue with the current allocation

mechanism for SCP codes.
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(b) Fixed Number Portability (FNP): Incorporating toll -free

numbers into a portability database is currently not feasible

(c) Centralized Repository : The idea of a centralized repository for
toll -free numbers requires further assessment and hence there is
no immediate requirement to implement a centralized repository

for toll -free numbers.

(d ®90086 Pr eRate Bemices: The Authority further is of the
view of continuing the 6090006 series

its current niche demand still justifies its continuation.

To conclude, there is no intervention required for IN services by the

Authority and its existing frameworks should continue.

MCC -MNC (Mobile Country Code  -Mobile Network Code) for
Captive Network Non  -Public (CNPN)

The assignment and governance of MCC -MNC codes hold critical
importance in CNPNSs, as these codes are essential for distinguishing

and routing communications across various private cellular networks.

The MCC denotes the country where a mobile network is reg istered,
while the MNC specifies the individual network within that nation. This

unique code pairing enables a distinct global identifier for each mobile
operator, ensuring smooth communication and data transfer within

private cellular ecosystems. As CNPNs  expand, precise allocation and
usage of MCC -MNC codes are vital for optimizing network performance

and the broader ecosystem of connected services. The 15 -digit
numbering format employed for MCC  -MNC codes in CNPN is structured
as follows:

M99 (fixed 3 digits for CNPN) + XXX XXX (6 digits for service
providers) + XXX XXX (6 digits for 1 mi
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With six digits allocated for CNPN identification, no foreseeable
limitations exist concerning telecom identifiers for MCC -MNC within
CNPN.

2.117 However, in light of the allocation of Tl resources for MCC  -MNC codes
for CNPNs, the Authority  solicited comments from stakeholders on the

following question:

Q16 What constraints are envisaged towards Tl resources for MCC -
MNC codes being used for Captive Non -Public Networks (CNPNs)?
What changes, if any, should be incorporated to cater for its future

requirements? Do support your answer with detailed justificatio n.

Comments of stakeholders on the Q16

2.118 In response to the above -stated question, the consensus among the
majority of stakeholders is that the current 15 -digit MCC -MNC
numbering scheme used for Captive Non  -Public Networks (CNPNSs) is
potentially adequate however, it may pose potential capacity co nstraints
in the near future due to the 6 -digit Mobile Network Code (MNC)

allocation.

2.119 Few stakeholders brought out that the current mechanism of
consuming 6 digits for MNC code allocation by the DoT for allocation of
Tl resources for CNPNs, limits subscriber capacity to 1 million, which is
inadequate for network expansion. These stakeholders further
suggested for DoT to revise its allocation mechanism by shortening it to
a 3-digit MNC code length (in cons  onance with ITU -T E.212 standards),
which would increase subscriber capacity to 1 billion, thereby

enhancing efficiency and resource availability for TSPs.

2.120 One of the stakeholders brought out that there is no need for changes
in the 15 -digit MSISDN structure. However, challenges may emerge

particularly during Mobile Number Portability (MNP) for CNPN users.
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Analysis of the issues raised through the Q16

While reviewing the comments rendered by various stakeholders
regarding the MCC -MNC codes for CNPNSs, it is apparent to the Authority
that the current 15 -digit numbering scheme effectively addresses the
unique needs of CNPNs while avoiding constraints associated with
public networks. Stakeholders have outlined that the structure of the
MCC-MNC code, which includes a fixed 3 -digit code for CNPNsanda6 -
digit code for service providers, allows for flexibility without imposing
limitations on telecom identifiers. This independence is vital for
ensuring that CNPNs can operate effectively within their des ignated

parameters without encroaching upon the public network resources.

However, the Authority is also sanguine with the fact that several
stakeholders have raised concerns about the current allocation
methodology adopted by the  DoT, particularly regarding the 6  -digit
length of the Mobile Network Code (MNC). Stakeholders have
emphasized that this structure restricts the available resource capacity

to only 1 million users, which is insufficient for the anticipated growth

and rollout o f CNPNs by TSPs. The suggestion of a few stakeholders to
shorten the MNC to 3 digits is echoed i n multiple submissions,
highlighting a consensus that aligning the MNC length with ITU

standards could expand the resource capacity to 1 billion identifiers.

In addition to the above -stated concerns, the Authority has also taken
note of the concern of stakeholder that while the current Tl resources

for MCC -MNC codes do not face direct constraints, the approach taken

by the DoT may not fully leverage the potenti al of the available
numbering scheme. Based on the analysis of inputs received from the
stakeholders as highlighted in the paragraphs above regarding the
allocation of MCC -MNC codes for Captive Non -Public Networks (CNPNSs),
it is clearly evident to the Auth ority that the current practice of utilizing

a 6-digit MNC code serves as a prudent measure to include more and

more TSPs providing CNPN service while ensuring a check on liberal
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2.127

2.128

allocation of Tl resources. This strategy effectively safeguards against
the risk of oversaturation and ensures that the resources allocated to
CNPNs are sufficient for their intended purpose while maintaining a

structured approach to Tl resource management.

The Authority further opines that while the 6 -digit MNC format may
impose limitations on capacity, it is essential to recognize that this
approach is a calculated step towards fostering a well -regulated and
judicious Tl resource allocation environment for CNPNs. By avoiding
hasty expansions that could lead to Tl resource depletion, the current

framework facilitates a sustainable model

Based on the thorough analysis of stakeholder comments and current
operational requirements, the Authority recommends that the
existing format of MCC -MNC code allocation for Captive Non -Public

Networks (CNPNs) must currently remain unchanged.

In addition to the questions discussed above, the Authority solicited

comments from stakeholders on the following final question:

Q17 Apart from the questions posed above, are there any additional
issues being experienced by the TSPs regarding the aspects of the
National Numbering Plan 2003 and TI resources allocation criteria?

If yes, then the same may please be brought out in detailed

elaboration with supporting documents.

Comments of stakeholders on the Q17
In response to the above -stated question, the Authority received a wide
variety of comments from the stakeholder's diaspora. One of the

stakeholders emphasized the need for a Regulatory Impact Assessment

Another stakeholder suggested that India should pioneer telecom

practices for global adoption, including redefining mobile number
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recycling and creating a unified customer identification system across

telecom providers. The stakeholder further suggested the following:

(&) Social media apps using mobile numbers should have their own
numbering resources and KYC duties.

(b)  Telecom resources should be based on market share, and inactive
numbers should have a "safe custody" option.

(c) Clear processes for recycling numbers should be defined and

limiting SIM acquisitions can help curb cybercrimes.

Another stakeholder requested for allowing the continued use of the
ITU-allocated 901.xx Global IMSI series for M2M and 10T in India, as it
enabled seamless, cross -border connectivity. The stakeholder further
stated that permitting 901.xx will align India with global practices and

support the evolving 10T ecosystem.

One of the stakeholders also brought out that the third -party apps like
True Caller, Samsung, OnePlus, MI, and Apple dialers crowdsource data
to associate phone numbers with names. The stakeholder further stated

that, when numbers are recycled, they often retain the old user's identity

in such apps, deterring new users from accepting them. Additionally,

the 140 series is being  frequently tagged as spam by default, even if the
number has been never assigned, further hindering the efficient use of

these resou rces.

Another stakeholder brought out that with the advancement of
technology, satellite -based access services will soon be available to
Indian customers, routing traffic through local gateways. These services

must utilize mobile national numbering resources, as devices will
authenticate on Indian networks and calls will both originate and
terminate within the country. Consequently, the proposed national
numbering plan should include provisions for allocating mobile
numbers to satellite -based services, along with  addressing calling

patterns under unified numbering.
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Analysis of the issues raised through the Q17

While reviewing the comments rendered by the stakeholder , It is
pertinent to note that TRAI  through its established consultation process
actively engages stakeholders at multiple stages of policy formulation.

This includes issuing consultation papers to solicit input on proposed
changes, gathering diverse perspectives, and analysing the potential
implications of various options presented. The Authority considers the
feedback received during these consultations to assess the economic,
social, and technical impacts of proposed regulations, ensuring that
stakeholder concerns and insights are integral to decision -making.
Additionally, TRAI invariabl  y conducts O pen House Discussions (OHDs)
related to each consultation process to identify areas for improvement,
further reinforcing its commitment to transparent and informed
policymaking. Given the foregoing, the Authority merits no further

modifications or adjustments in its current consultation process.

The Authority has also taken note of the proposed several innovative
measures aimed at positioning India as a leader in global telecom
practices. These suggestions encompass redefining mobile number
recycling, establishing a unified customer identification system across
telecom providers, and ensuring that social media applications possess
their own numbering resources along with KYC responsibilities.
Furthermore, stakeholders have called for the allocation of telecom
resources based on market share and the introduction of a "safe
custody” option for inactive numbers, which could potentially mitigate
cybercrime and enhance the recycling process of mobile numbers. The
Aut hority would | ike to putsaféastadho tihmat
lieu of a very nominal charge as compared to the tariff plan subscribed
by the customer, is ab initio in vogue by TSPs especially in the case of
fixed -line services. In case of cellular mobile services, in order to keep
the subscriber number active wh ile not being used, the  option of scaling
down to the cheapest available tariff plan (by choice) as safe custody
charges is already available with the end users or customers . Further,
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the Authority also opines that the suggestions of establishing a unified
customer identification system amongst TSPs and instituting a separate

KYC mechanism for social media applications , etc lie outside the scope
and purview of this consultation paper hence no recommendations by

the Authority on these aforesaid aspects are deemed necessary in this

recommendation.
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3.1

3.2

3.3

Chapter - llI

SUMMARY OF RECOMMENDATIONS

The Authority is of the view that there is a necessity to institute
revised criteria for the efficient allocation of fixed -line Tls. While
allocating Tl resources, smaller ranges for allocation may be
introduced. Further, allocation requests subsequent to initial
allocation should be restricted to approximately 50% or less, of the
initial allocation

[Para 2.19]

The Authority is of the view that to address Tl resource constraints
in the short term, the DoT as per the extant allocation mechanism

should:

(i) Continue allocating SDCA -specific spare sub  -levels to TSPs.
(i)  withdraw unutilized sub -levels from TSPs and re  -allocate them
to other TSPs within the same SDCA

[Para 2.22]

To effectively mitigate Tl resource constraints in the long run for
fixed -line services with minimal disruption, the Authority

recommends the following: -

(i)  Migration from the existing SDCA -based numbering scheme to
an LSA -based 10 -digit closed numbering scheme for fixed -line
services.

(i)  The following should be adapted to implement the LSA -based
10 -digit closed numbering scheme for fixed -line service:

a. Dial all fixed -line to fixed -line calls using a prefix of '0’,

followed by the SDCA code and the subscriber number.
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b. Even local calls within the same SDCA are to be dialled
using a prefix of '0', followed by the SDCA code and the

subscriber number.

c. The dialling pattern for fixed -to -mobile, mobile -to -fixed,

and mobile -to -mobile calls will remain unchanged.

d. DoT may allow a period of six months to TSPs to

implement the new numbering scheme

e. Following the implementation of the 10 -digit closed
numbering scheme, appropriate announcements should be
programmed into fixed -line switches to inform subscribers
about the revised dialling pattern for fixed -to -fixed calls.
This will ensure that users are adequately apprised of the
changes and can seamlessly adapt to the modified dialling

pattern.

(i) TI resources generated using SDCA codes with suffix sub
level(s) allocated to TSPs be used across the entire LSA rather
than confined to specific SDCAs after migration to the LSA

based 10 -digit closed numbering scheme.

(iv) The additional new fixed -line codes for allocation to TSPs can

be created by the following methods: -

a. Using Spare Sub _-levels : Spare sub -levels in the SDCAs of

an LSA should be suffixed after respective SDCA codes to
generate new fixed line codes (i.e. SDCA Code + spare sub
levels). The newly generated fixed -line codes will be
available for allocation to any TSP for utilisation within

the LSA.

b. Using Unutilized Sub  -Levels : The sub -levels assigned to a
TSP but remaining unutilised within any SDCA (of an LSA)
can be withdrawn. The newly generated fixed -line codes

(SDCA Code + withdrawn sub  -levels) can be allocated to
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needy TSPs for provisioning of fixed -line services within

LSA.
[Para 2.27]
The Authority recommends that a 10 -digit fixed -line numbering
scheme using a Fixed -line Location Routing Number (FLRN) code

should be adopted , after the successful implementation of the LSA -
based 10 -digit closed humbering scheme , atthe earliest  preferably
within a maximum period of five years

[Para 2.33]

In view of the above, the Authority recommends the following: -

(i) DoT should formulate guidelines for allocating Tl resources
with SIP trunk and PRI connections to Enterprise Entities.

(i) DoT field units should monitor the allocation of Tls beyond 15
Tls per Mbps for SIP and PRI connections.

(i) The TSPs submit the voice traffic (outgoing or incoming) report
of SIP and PRI to the DoT field units for further examination
for any misuse of Tls for UCC.

(iv) The Authority reiterates its recommendadntradectios on 6
of Calling Name Presentation (CNAP) Service in Indian
Telecommunication  Network 0 dated 23.02.20214 t
implemented by the DoT at the earliest. Further, CNAP
supplementary service for all SIP and PRI calls terminating on
Mobile Networks should be expeditiously implemented to
inhibit UCC and spam calls

(v) TSPs must implement the CLI authentication framework (in
consonance with ITU  -T Q.3057(04/2020) recommendation) to
safeguard telecommunications signalling from abuse, including
CLI spoofing and tampering while extending SIP/PRI trunks for

non -TSP entities.
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3.7

(vi)

DoT, in consonance with ITU -T Q.3062(09/2022)
recommendation framework, may establish a trust framework
by authorising a centralised or distributed Certification
Authority (CA) to authenticate and validate signalling

messages between various network entiti es.

[Para. 2.39]

The Authority recommends the following definition for the term

Gcti vandndbusage & i n cantbxeof fixed -line services:
) dactivityod means any outgoing
telecommunication (voice and/or data), broadband/ internet

(ii)

services, value -added services (such as conference calling,
call forwarding, voicemail, etc), other services (such as FAX,

SIP trunking, PRI -based services, etc), or payment of rental
in case of postpaid fixed -line connection or any other usage

as may be specified by the service provider.

ONomsaged meams etnlcee of Odactivityod as
2.5 3 (i) above for a contiguous period of 90 days.
[Para. 2.5 3]

The Authority recommends the following:

(i)

(i)

(iii)

(iv)

No mobile or fixed -line connections shall be deactivated by

the TSPs until 90 days of the non -usage period expires.

All mobile and fixed -line connections that remain inactive

due to non -usage shall be mandatorily deactivated by the

TSPs after 365 days post  -expiration of 90 days of the non -

usage period.

No mobile or fixed -line connections deactivated due to non -

usage shall be reused by the TSPs until the expiry of a

minimum period of 90 days from the date of deactivation.

No mobile or fixed -line connections deactivated/

disconnected for reasons other than non -usage (such as
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3.11

surrender/ disconnection by the customer or TSP) shall be
reused by the TSPs until the expiry of a minimum period of

180 days from the date of deactivation/ disconnection.

[Para. 2.5 6]

The Authority is of the view that there is no need to impose any

additional charge or financial disincentive on Tl resources at this

stage .

[fPara 2.5 7]
The Authority  opines that DoT should closely monitor the annual
usage of Tl resources allocated to TSPs and if required, may
withdraw unutilized TI resources

[Para 2.5 8]

The Authority is of the view that no interventions are necessary for
M2M TI resources.
[Para 2.6 2]

The Authority recommends that DoT should expeditiously
implement the accepted recommendation of TRAI on - &nsuring
Adequate Numbering Resources for Fixed Line and Mobile Services 0
dated May 29, 2020, stating that all the SIM -based M2M
connections using 10 -digit mobile numbering series should be
shifted to the 13  -digit numbering series for M2M communication
at the earliest

[Para 2.6 5]
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3.14

3.15

The Authority recommends the following:

(1) Level -1 shortcodes to be allocated to Government entities
only.

(i) To conduct an annual utilization audit of all the allocated
short codes. The assigned short codes that have remained
inactive for contiguous 180 days or more or are sparingly
used should be formally withdrawn by the DoT on merit in

consultation with the us er entities.

[Para 2.8 4]

The Authority recommends that the complete range of the 4 -digit
LRN code pool, be made use of for all future allocations of LRN
codes.

[Para 2.9 6]

There is no intervention required for IN services by the Authority

and its existing frameworks should continue

[Para. 2.11 5]

The Authority recommends that the existing format of MCC -MNC
code allocation for Captive Non -Public Networks (CNPNs) must
currently remain unchanged

[Para. 2.12 5]
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ANNEXURE - |

[Refer para. 1. 6 of Chapter |

16-16/2022-A5-H1/

/3062500/2022 S i setere R SR
e gedar s, ot Reh-g3
. s Y S S
Government of India 07 0CT 2022
Ministry of Communications
Department of Telegommqnlcatlons g ——
Access Services Wing
20, Ashoka Road, New Delhi-110001
No. 16-16/2022-AS-Ill/ 123/233 Dated: 29-09-2022

To,
The Secretary,
Telecom Regulatory Authority of India,
Mahangar Door Sanchar Bhawan,
Jawahar Lal Nehru Marg,
Old Minto Road, New Delhi.

Subject: Seeking recommendation on revised National Numbering Plan
(NNP)-regarding.

Sir,

Kindly refer to the TRAI recommendations on “Ensuring Adequate
Numbering Resources for Fixed Line and Mobile Services” dated 29" May, 2020.
The recommendations of TRAI have been considered by Digital Communication
Commission (DCC). The summary of TRAI recommendations, DCC decisions on
respective recommendation and brief status of implementation is enclosed at
Annexure-l.

2. In para 4.11(a) of aforesaid recommendations, TRAI had inter-alia
recommended that 'a revised and new National Numbering Plan (NNP) should be
issued at the earliest’ This recommendation has been accepted by DoT.

3. DoT has also received requests from Telecom Service Providers (TSP),
particularly M/s Reliance JIO and M/s Bharti Airtel, for additional fixed line
resources. The recent requests from TSPs are placed at Annexure Il. From these
requests, it can be seen that there may be wire-line numbering resource
constraints in Gurgaon and Noida/ Ghaziabad as well as in some other parts of
country.

4,  To ensure adequate numbering resources for wire line, pending revision of
NNP, DoT has amended existing numbering resource allocation criterion vide Dol
letter No. 16-03/2018-AS-III/MSC dated 08.08.2022 (Annexure-lil). In this revision,
a graded utilization criterion, similar to mobile numbering resources allotment, has
been introduced.

5. To address the present and possible future constraints related to availability of
adequate fixed line numbering resources arising out of rapid growth, a review of
fixed line numbering plan is required after due consultation with stakeholders.

6. In addition, following points are also referred for examination and
recommendations:

70

]




. 16-16/2022-AS5-1ll/

/3062500/2022

a. Considering the competitive tariff plans offered by Access Service Licensees
at LSA and Pan-India level, TRAl may examine the requirement for
continuing with SDCA based Numbering Plan Area (NPA) as defined in NNP-
2003 or could be to go for LDCA based numbering scheme from the present
SDCA based numbering scheme.

b. DoT is getting large number of requests from Govt. and non-government
organization for allocation of short codes. TRAI may examine global best
practice and provide recommendation on effective use of precious numbering
resources for level ‘1’ services in context of requirement of the country.

7. Further, the numbering plan aspects and allocation criteria related to following
services may also be considered in revised NNP: -

Allocation of MCC and MNC for Captive Network Non-Public(CNPN)

M2M numbering resources (Annexure-1V).

Signaling Control Point (SCP) codes

National Signaling Point (SP) Codes for SS7 signaling(Annexure-V).
Intelligent Network Services like free phone, Premium rate service,
international free phone (Annexure-VI) etc.

Number portability codes

g. Any other number based emerging services

caoop

—

8. In view of above, it is requested that revised National Numbering Plan may be
recommended under Clause 11(1) (a) of the TRAI Act 1997 as amended by TRAI
amendment Act, 2000, considering global best practices and DCC decisions on

TRAI recommendations dated 29" May, 2020.

9. This issues with the approval of competent authority.

Encl: As above. '
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Annexure-I

1. Background: DoT sought TRAI recommendations on strategies of National
Digital Communication Policy, 2018, vide letter No. Dated 08.05.2019, on

item 2.2(e} i.e.

“(e}) Ensuring adequate Numbering resources, by

ii. Developing a unified numbering plan for fixed and mobile services.”

2. TRAI has provided its recommendations dated 29t May,2020 on ‘Ensuring
Adequate Numbering Resources for Fixed Line and Mobile Services’

3. TRAI recommendations have been examined in DoT and summary decisions
of DoT and current status is given below.

TRAI Recommendation

Decision of Digital
Communication
Commission{DCC)

Status /Remarks

2.

a. Sparingly used sub-levels in
level 2°, ‘3°, 4’, ‘5’, and ‘6’, may be
withdrawn after seeking sub-level
wise utilization from the TSPs
providing fixed line services.

b. Levels/ sub-levels allocated to
some fixed line TSPs who have not
launched their services even after
one year of allocation, may also be
withdrawn after seeking
justification.

c. These withdrawn levels should
be reserved for future allocations
for fixed line service providers.

Accepted.

Only 20.584 million wireline
connections are operational
by 31st January, 2020. In
2017, few MSC codes were
withdrawn from TSPs whose
utilization percentage was
less than 10%. Hence, the
same criterion may be used.

DoT has issued
directions to all TSPs
vide DoT letter 16-
16/2020-AS-

11/25/1637 dated
20.11.2020 to seek

the information of
Un-

utilized /underutilized
MSC and wireline
codes as DoT on
annual basis in the
formats defined in
the letter.
{Annexure-A)

3. The Authority recommends that
all the SIM-based M2M
connections using 10-digit mobile
numbering series should be shifted
to the 13-digit numbering series
allocated by DoT for M2M
communication; at the earliest.

Accepted.

DoT has allocated level
identifiers ‘559’, ‘575’, 576’,
579’ and ‘597’ out of which
only level identifier ‘575’ is
utilized. TSPs have been
instructed to shift the SIM-
based M2M connections

Instructions already
issued by DoT prior
to the
recommendation.

1
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using 10-digit mobile
numbering series to the 13-
digit numbering  series

allocated by DoT.

4. The Authority recommends that
the mobile numbering resources
surrendered by TSPs who have
closed down  their wireless
operations, may be re-allocated to
those TSPs who need more
numbering resources.

Accepted.

DoT is already allocating the
mobile numbering resources
surrendered by TSPs who
have closed down their
wireless operations to those
TSPs who need more
numbering resources.

DoT has been
following the
procedure prior to
the recommendation.

5.The Authority recommends that
the following scheme should be
adapted for creation of sufficient
numbering space:

a. Dial all fixed to mobile calls with
the prefix 0’.

b. No change in dialing plan for
fixed to fixed, mobile to fixed, and
mobile to mobile calls.

c. A total time of one month may
be given to all the TSPs to
implement this scheme.

d. Suitable announcement may be
fed in the fixed line switches to
apprise the fixed line subscribers
about the requirement of dialing
the prefix ‘0’ for all fixed to mobile
calls. This announcement should
be played whenever a subscriber
dials a fixed to mobile call without
prefixing ‘0’.

e. All the fixed line subscribers
should be provided with ‘0’ dialing
facility.

Accepted.

DoT has issued
directions to all TSPs
vide DoT letter No.
16-16/2020-AS-

I/ 24/636 dated
20.11.2020.

(Annexure-B)
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6.The Authority recommends that:
a. after exhausting all the
surrendered numbering resources,
the existing SDCA codes starting
with 6, 3’, 4’, and 2’, may be
used for mobile services by
suffixing with 0’, ‘1, 8’, and 9.
Initially, existing SDCA codes of
level 6’ may be used followed by
levels ‘3, ‘4’, and ‘2’ successively.

b. after exhausting all the
numbering resources using the
earlier steps, the spare codes listed
in the NNP 2003 may be used for
mobile services. Initially, spare
codes of level ‘6’ may be used
followed by levels 3, 4°, and 2’
successively.

Accepted.

a. First to utilize the
spare SDCA codes listed in
the NNP 2003 for mobile
services after exhausting all
the numbering resources
using the earlier steps.
Initially, spare codes of level
‘6’ to be used followed by
levels 3, 4, and 2
successively. This will make
the availability of
approximately 1571 million
Numbering series. For
example: When any landline
subscriber dials the mobile
number, it should be
prefixed with ‘0°. Spare code
level ‘610’ can be dialed as
0610x0oxxxx, whereas, %’
can be any number. This
can be utilized for mobile
numbers as these levels are
not allocated as SDCA codes
and there will be no
requirement of change in
routing of calls.

b. SDCA codes starting
with ‘6’, ‘3’, 4’, and ‘2, will
be utilized for mobile
services by suffixing with ‘0’,
‘1°, ‘8’, and ‘9’ after utilizing
the spare SDCA codes. This

will create approx. 968
million mobile numbering
series. For eg: existing

SDCA code starting with
level 6 ie. ‘612’ can be
utilized as 0612AX0XXXX
(where as ‘A’ shall be levels
‘0, ‘1°, 8, and 9" and X’
can be any number) as there
are no levels allocated to
Basic service providers with
levels 07, ‘17, ‘8%, and 9’.
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7. The Authority recommends that | Accepted. Present allocation
the present criterion of utilization criterion is being
for allocation of the numbering followed.

resources should be continued.

8. The Authority recommends that | Accepted. Instructions  issued
sparingly used MSC codes (less vide DoT letter 16-
than 10 percent utilization after 2 16/2020-AS-

years of allocation) may be 11/25/1637
withdrawn and reallocated to dated 20.11.2020
another TSP whose subscriber

base is growing. The working (Annexure-A)
connections may be ported out.

9. The Authority recommends that |a. TRAI recommendation | Instructions  issued
the Annual Return on utilization of | regarding implementation of | by DoT letter 16-
the numbering resources should be | scheme of filing annual | 16/2020-AS-
submitted to the Numbering Plan | return for numbering | III/25/1637 dated
Administrator by all the TSPs, both | resources is accepted. 20.11.2020

for mobile as well as fixed line

numbering series. The format used [b. However, (Annexure-A)

for filing this return may be similar
to the details presently given by the
service providers for allocation of
fresh block of numbers. In addition
to annual submission, this return
should be submitted every time the
service providers make a request
for fresh block of numbers.

recommendation of TRAI on
the requirement of (filling
utilization of entire
numbering series at each
time for request of additional
number block is not agreed
to. Filing of utilization of
entire numbering series
would be voluminous and
may not be required at each
time the request for
additional number block is
made. The present method
may continue for allocation
of new numbering series.

10. The Authority recommends | Accepted. DoT is in process to
that an automated allocation of introduce Numbering
numbering resources using Resource

number management system Management Module
software may be introduced to in Saral Sanchar
speed up the process of allocation Portal for efficient
in an efficient and transparent numbering resource
manner. If needed, this work may management

be outsourced with overall control including utilization
and supervision of the DoT. reporting.

4
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11. The Authority recommends
that:
a. a revised and new National

Numbering Plan (NNP) should
be issued at the earliest.

a consolidated addendum to the
NNP should be issued every
year, which should include all
newly allocated numbering
resources for fixed line as well
as mobile services.

a consolidated list of short
codes should be issued at the
earliest. The short code
allocations which are not in use
should be withdrawn.

. the consolidated list of short

codes should be updated every

year incorporating all
withdrawals and new
allocations.

a. TRAI recommendation at

3.10 (a) regarding the
proposal of issuing new/
revised National
Numbering Plan is
accepted.

. Allocated numbering

resources and short
codes shall not be made
part of National
Numbering Plan but will
be separately available
on DoT website and shall
be updated at regular
intervals. With the above,
NNP will not be required
to be updated yearly.

4, Recently, DoT has amended new wireline numbering criterion to promote
fixed line broadband services in India vide DoT letter No. 16-03/2018-AS-
[II/MSC dated 08.08.2022. In this criterion, graded criterion, similar to
mobile numbering resources allotment, is introduced so that the growth of
wireline is not hampered which will also ensure availability of sufficient
spare numbering resources in the hands of TSPs for meeting customers'

demand.
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Anneure—a

Government of India
Ministry of Communications
Department of Telecommunications
Access Services Wing
20, Ashoka Road, New Delhi-110001

No. 16-16/2020-AS-111725/ (637 | Dated: 20/11/2020

To, _
All Access Service Providers,

Subject: Un-utilized/underutilized MSC and wireline codes.

With reference to above subject, kindly intimate the following:

i.  MSC codes which are utilised less than 10% after 2 years of allocation in the format as
enclosed in Annexure-I.

ii.  Less than 10% utilisation of level ‘2°, *3°, ‘4’, ‘5", 6’ and *7’, in fixed line services in
the format as enclosed in Annexure-II.

iii.  Services not launched after one year of allocation of MSC/fixed line codes.

iv.  The annual return on utilization of the numbering resources both for mobile as well as
fixed line numbering series may also be submitted by 15" January of every year for
the preceeding calendar year as of last week of December. The format for the same is
attached as Annexure-III.

This is issued with the approval of competent authority.
SR

(Sanchit Ky, 4]
Assistant Director General (AS-III)
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Annexure-1

S No.

TSP

LSA

MSC
series
allocated

(M)

Date of
Allocation

Numbers
allocated

(N)

%
utilized=
N/M
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nnexure-II

S No.

TSP

LSA

Wireline
level
allocated

(M)

Date of
Allocation

Numbers
allocated

(N)

%
utilized=
N/M
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Annexure-III

S No.

Total MSC
codes
allocated

Attached

(A)

Deatched
(G

Intra
Circle Out
Roamers

©

Intra
Circle IN
Raomers

()

Inter-
Circle
Out
Roame
s

(B

T Inter-

Circle In

Roamers
(F)

Net VLR=
(A+B+C-
D+E-F)

Port

(H)

Port
Out

o

Net Ported (H-I)

Total Numbers Allocated (N)= Total MSC codes allocated + Net Ported Numbers

% VLR figure= V/N
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Government of India :

Ministry of Communlcations .

Department of Telecommunications

Access ServicesWing .~ - g

20, Ashoka Road, New Dethi-110001 ’ .

. . ) e

No. 16-16/2020-A8-111/26/1640/ : Dated: 2_5!11/2020 i

To,
All Access Smm Providers,

Subject:  Corrigendum to letter dated 20.11.2020 r'egardlng-modlﬂciﬂon of disling '.f%
pattern from fixed line numbers to cellular mobile numbers.

L
¥
This is in partial modification to DoT letter No. 16-16/2020-AS-TI/24/1636 dated %

20.11.2020 regarding modification of dialing pattem from fixed line numbers to celiular 4
mobile numbers. In this regard, the undersigned is directed to state thatt i
Time till 15* January, 2021 is.allowed to all the TSPs to implement this scheme fnstead -
of 1% January. ¢

The other contents shall remiain same,

A ket
s - $arg)
Assistant Director General (AS-1IT)
Copy to:
1. Secretary, TRAI .
3
«3

e LT SR

[

JIE SEIEER 3 € 1 I AL
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Government of India
Ministry of Communications
Department.of Telecommunications
Access Services Wing
20, Ashoka Road, New Delhi-110001

No, 16-16/2020-A8-I724/ [ § %6 J Dated: 20/11/2020

To,

All Aecess Service Providers,
Subject: Modification of dialing pattern from fixed line numbers fo cellular muobile
numbers.

In drder to ensure adequate numbering resources for fixed line and mobile services,
TRAI recommendations dated 29.05.2020 on the subject has been accepted by the

Department.

2. Following may be implemented;

1. Fixed to mobile calls shall be dialled with prefix “0*. :
Sultable announcement may be fed in the fixed line switches to apprise the fixed line
subscribers about the requirement of dialing the prefix *07 for all fixed to mobile calls.
This announcement should be played whenever; a subscriber dials a fixed to mabile
call without prefixing ‘0"
All the fixed line subscribers should be provided with ‘0" dialing facility i.e. STD

dialing facility.

ii.

3. Time till 1* January is allowed to all the TSPs to implement this scheme.

S
(SanthitKr. Garg)

Assistant Director General (AS-IIT)

4, Compliance of the same may be intimated,
5. This is issued with the epproval of competent authority.

Copy to:
1. Secretary, TRAIL
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12 May 2022

To,

Director (AS-lll),
Department of Telecommunications,
Room No. 807, 9t Floor, Sanchar Bhawan,
20, Ashoka Road, New Delhi -~ 110001

Sub.: Allocation of additional Wireline Access Service Codes for Bokaro SDCA in Bihar LSA.
Reference: DoT Letter no. 16-03/2018-AS-11l/MSC/345/1591 dated 23.10.2020
Dear Sir,

1. Please refer above mentioned DoT letter dated 23.10.2020, wherein DoT has mentioned
that additional Wireline Access Service Codes will be allocated to the TSP on utilization of

80% of numbers actually by the way of activation of subscribers.

2. Inthis regards, it is to inform that RJIL has received utilization certificate dated 09.05.2022
from Bihar TERM cell (copy enclosed as Annexure) wherein the utilization of numbers has
been certified as 80.93% for Bokaro SDCA in Bihar License Service Area which is as per

above mentioned DoT circular dated 23.10.2020.

3. It is requested to kindly allocate the additional Wireline Access Service Code to RIIL for
Bokaro SDCA in Bihar License Service Area at the earliest so that we can meet the demand

of additional numbering resources required to on-board our rapidly growing customers.

Thanking you,

For Reliance Jio Infocomm Limited %

e s
bt (\#* & V%
\\Q“J . |

Mo IQ
Kapoor Si Guliani

-
Authorised Signatory i SS;\

L\?z’
Enclosure: As above Wa

o
NV
AN
Reliance Jio Infocomm Limited, CIN : U72900GJ2007PLC105869

Correspondence Address : D-7, Dhawandeep Building, 8 Janiar Mantar Road, New Delhi - 110001, India.
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&

YA WHR / Government of India
war #FAd / Ministry of Communications
z;zm fdarm / Department of Telecommunications
w1 wrafea, ReR argdy At &w
O/o Senior Deputy Director General, Bihar LSA,
747 o, RABIT A9H, AR—=Arp, HI A, TEA—1

7th Floor, Telephone Bhawan, R-Block, Kranti Marg, Patna-800001
No: DOT-TECH/BR/180/580/04/24 Dated: 11" May 2022, Patna

To,
The Director (AS-lll),
Department of Telecommunications,
Sanchar Bhawan, 20 Ashoka Road,
New Delhi-110001

Subject: - Allotment of numbering level for Basic Access Services in Bokaro SDCA, Bihar
LSA.

Ref: - Letter No. DoT/BR LSA/ Ranchi/Technology/2021—22/8 dated 09/05/2022 from
DoT, Jharkhand.

With reference to above cited letters, the percentage of utilization of existing Basic
Access Services numbering levels allocated to RIIL has reached more than 80% for Bokaro
SDCA in Bihar LSA. The utilization report duly certified by DoT, Jharkhand office has been
attached at Annexure-|.

This is being issued with the approval of the competent authority,

Oigaly sgned

RAJEEV By
RANJAN e-rnm.osn

(Rajeev RanJan)
Assistant Director General (T)
Encl:- As mentioned above

Copy to:

s M/s Reliance Jio Infocomm Limited
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Government of India
Ministry of Communications
Department of Telecommunications
Telecom Enforcement, Resource and Monitoring Cell,
ARTTC Building, Near Jumar River, Ranchi - 835217 (Jharkhand)

No: DoT/BR LSA/Ranchi/Technology/2021-22/% Dated:09/05/2022

To

The Sr. DDG
Bihar LSA, DoT
Patna(Bihar).

Sub:- Allotment of additional Numbering Levels for Basic Access Services- 796
series , 31 series and 35 series in Bokaro SDCA by M/s RIIL.

Refi- Letter No 16-03/2018-AS-11I/M5C/345/1591 dated 23.10.2020

M/s RIIL has submitted an application to this office that the percentage of
utilization of existing Basic Access Services numbering levels allocated to RIIL has
reached to 80% utilization for Bihar LSA part of Bokarc SDCA.{ Letter enclosed).

M/s RJIL has got three levels allocated for Basic Access Services for Bihar LSA
as 796 Series, 31 series & 35 Series and has requested for additional numbering
level of two digit such as 36 or 37 Series.

As per DoT Hq letter as reference above, the percentage utilization of these
two series (796 Series, 31 Series & 35 Series) in Bokaro SDCA has been certified by
this office, which is enclosed as Annexure-A..

This is being forwarded to you for further necessary action. &(}\
el
Director(C-2)
DaT, Ranchi.
Bihar LSA.

Frrle Ae shaus
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Annexure-A
Wireline Wirellne . Percentage
St. No { SDCA Level Number Af;:::t?:n Nu”;;i':fs‘:m Utilization(=N/M
affocated (1) | allocated (M) %)
1 | Bokaro{06542) 736 1000 18/12/2013 971 971
2 | Bokaro{06542} 35 10000 352017 9606 96.06
3 | Bokaro(06542) 31 10000 27-07-2021 6419 64.19
Total | Bokero(ossaz) | o0 SeMEs 21000 16995 80.93
N 35 series}
L4
e
AL
%»V
-~ o
v N
SN .5'4\
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File No. 16-16/2022-AS-lll/ (Computer No. 125522) plc
" 605635/2022/AS-HI ‘

Bharti Airtel Ltd. !:

India & South Asia
Airtel Center, Plot No. 16

[ ]
Udyog Vihar, Phase - IV, wwwairtelin a I rte l
Gurugram- 122 015 Call +91 124 4222222

Haryana, India Fax +31 124 4243252

RP/FY 22-23/131/02
April 22, 2022

To,

Sh. Rajesh Soni /

Director (AS I} r
Department of Telecommunications A
Ministry of Communications el
Access Services Wing

20, Ashoka Road, New Pelhi-110001

Subject: Requirement of additional Wire Line Number Series in Gurgaon and Noida to Airtel.
Reference Letter No: - File No: -800-21/2015-AS.Il Dated 13.04.2017 & 20.04.2017
Dear Sir,

In respect of the above-mentioned subject, we wish to make the following submissions for your
kind consideration:

1. Airtel has been allocated Wire line Number Resource starting digit 4. In Gurgaon (0124),
and Noida (0120) SDCA having 3-digit STD Code, the complete level 4 has capacity of 10
lac numbering resources only.

2. We have taken up with Delhi Term Cell for reallocation of additional Wireline number
resources for Gurgaon and Noida SDCA as the utilization of wire line number series
allocated to Airtel has crossed 82% and 86% respectively as given below: -

SDCA Active Deactive (numbers with | Available | Total Number Utilization
(1) Numbers | <90 days from | Numbers | Capacity Resource %

(2) disconnection & retained | (4) (5)=(1+243) | Used {7)=(6/5)*

for same subscriber) (3) {6)=(2+3) | 100

Gurgaon- | 720945 103479 175576 1000000 824424 82.44
0124
Noida-- 722512 137277 140211 1000000 859789 85.98
120

3. In this regard the wireline numbers disconnected In less than S0 days are not assigned
to any other customer as these numbers have been retained for the same subscriber.
This is similar to the guidelines (Annexure-1) issued by DoT for reallocation of
deactivated/disconnected cellular mobile telephone connection of a subscriber as given
below

“The cellular mobile telephone connection of a subscriber deactivated for non-
usage/disconnected on the request of subscriber. shall not be allocated to any other

Regd. Office: Airtel Center, Plot No. 16, Udyog Vihar, Phase - IV, Gurugram - 1}2 015, Haryana, India
GeFratal Ybiml G0Ma by SANTHITZRUMARI GAR G, ADIG L& KE) WEF L CADGIASHNNH BOTRAL WU oS /8B a9HIR WS PLCOOE 967
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File No. 16-16/2022-AS-lil/ (Computer No. 125522)

605635/2022/AS-Ill

subscriber till the expiry of @ minimum period of 90 (ninety) days or such longer period,
as may be specified by the licensee, from the date of deactivation/disconnection.”

In wireline services the subscribers are prepaid and postpaid akin to mobile services and
therefore the deactivated numbers less than 90 days are retained for same customer.
While calculating the Mobile number utilization these deactivated number resources are
considered as used resources in the same manner while calculating the Wireline number
utilization these deactivated number resources should be considered as used resources.
But in absence of similar guidelines for wireline the Delhl Term cell has not considered
these deactivated resources as used resources leading to denial of additional wireline
resources while the utilization is above 80%.

In view of the above it is requested to issue guidelines/directions to considered these
deactivated resources in wireline as used resources while calculating the utilization of
number resource.

Sincerely,
For Bharti Airtel Limited

~
ar] A
thara

Vice Prgstdent - Regulatory Affairs

2

Generated from eOffice by SANCHIT KUMAR GARG, ADG (SKG)-AS- Ill, ADG(AS-IIl), DOT-HQ on 12/09/2022 04:57 PM
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File No. 16-16/2022-AS-lll/- (Computer No. 125522)
! 605635/2022/A5-Ill ‘

®

Government of India
Ministry of Communications
Department of Telecommunications
(Access Services Wing)
20, Ashoka Road, Sanchar Bhawan, New Delhi-01

File No: 800-21/2015-AS.11 Dated: 13.04.2017

To
All CMTS/UAS/UL (having Access Service Authorization) Licensee(s)

Subject: Reallocation of deactivated/disconnected cellular mobile lelephune
connection of a subscriber- regarding

In reference to above mentioned subject, the undersigned is directed to convey
the decision of Competent Authority that the cellular mobile telephone connection of
a subscriber deactivated for non-usage/disconnected on the request of subscriber,
shall not be allocated to any other subscriber till the expiry of a minimum period of 60
(sixty) days or such longer period, as may be specified by the Licensee, from the date
of deactivation/disconnection.

2. The other rules/regulations as prescribed by the Licensor/TRAI on this subject

matter shall remain unchanged.
W}(\;;:}:aﬂt Verba)

ADG (AS-IT)
Copy to:

. Secretary, TRAL New Delhi.

. S DDG (TERM), DoT.

. CMD, NPCI, Mumbai.

. Director (AS-1)/ Director (AS-III)/ Director (AS-IV)/ Director (AS-V).
. COAI/AUSPL

Ul W

3
Generated from eOffice by SANCHIT KUMAR GARG, ADG {SKG)-AS- Ill, ADG(AS-III), DOT-HQ on 12/09/2022 04:57 PM
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File No. 16-16/2022-AS-lll/ (Computer No. 125522)
605635/2022/A5-1It

Government of India
Ministry of Commtinications
Departiment of Telecoinmunications

(Access Services Wing)
20, Ashoka Road, Sanchar Bhawan, New Delhi-01
File No: 800-21/2015-AS.1E Dated: 20.04.2017
CORRIGENDUM

To
All CMTS/UAS/UL (having Access Service Authorization) Licensee(s}

Subject: Reallocation of deactivaled/disconnected cellular mobile teleplione
connection of a subscriber- regarding

In partial modification of this office letter of even number dated 13.04.2017
(copy enclosed), the words "60 (sixty) days” shall be read as “90 (Ninety} days”. The
other content of the letter dated 13:04.2017 shall remain unchanged.

Ao

ADG (AS-II)
gog}{ to:

. Secretary, TRAL New Delhi.

Sr, DDG (TERM), DoT.

CMD, NPCI, Mumbai.

Directot (AS-I)/ Director (AS-HI)/ Director (AS-IV)/ Director (AS-V).
COAI/AUSPL

ANl A

4
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